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LEGISLATIVE ASSEMBLY.
Thursday, 25th January, 1934.

The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham

Chetty) in the Chair.

MOTION FOR ADJOURNMENT.
Si6NING OF THE INDO-JAPANESE COMMERCIAL TREATY IN LONDON.

Mr, President (The Honourable Sir Shanmukham Chetty): I have
received a notice from Mr. B. Das that he proposes to ask f{;r leave to
make a motion for the adjournment of the business of the House today
for the purpose of discussing a definite matter of urgent public import-

ance, as follows:

‘‘The proposal of the Government of India that the Indo-Japanese commercial
treaty shall be signed in L.ondon, which will reduce the Constitutional Status of India
to that of a subordinate branch of the British Administration and dishonour the

Fiscal Autonomy Convention.’ .
I have to inquire whether any Honourable Member has any objection
to this motion.

(No objection was taken.)

As no objection has been taken, I declare that leave is granted and
that the motion will be taken up for discussion at 4 p.M. today.

STATEMENTS LAID ON THE TABLE.

Mr. P. R. Rau (Financial Commissioner, Railways): I lay on the table:

(i) the information promised in reply to parts (a) to (d) and (f) of
starred question No. 1830 asked by Mr. 8. G. Jog on the

11th December, 1933;
(ii) the informatién promised in reply to unstarred question No. 816
asked by Pandit Satyendra Nath Sen on the 14th December,

1983;
. . . . . ] ‘
" (iii) the information promised in reply to parts (b) and (c) of
- ) unstarred question No. 271 asked by Mr. 8. C. Mitra, on
the 11th December, 1933; and

iv) the information promised in reply
) unstarred question No. 26 asked by

5th September, 1933.
‘ ( 91 ) A

to parts (b) and (c) of
Sardar Sant Singh on the
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-Usk OF AN OFFICER'S CARRIAGE For Joy RmOES UNDLR THE ORDERS ‘OF THE

Di1visioNA:. SUPRRINTENDENT, MORADABAD DivisioN, Easr Inpaw
Ratuway.

*1330. (a) and (b). The Agent. East Indian Railway, reports that the reply to the
first part is in the negative. As regards the second part, a saloon was placed at the
disposal of the widow of an officer recently deceased, for her journey from Delhi to
Moradabad, as a special case owing to the condition of her health.

(¢) The anawer to the first part of the question is ordinarily in the negative, but
specigl circumstances may arise which justify special treatment.

(@) No staff in whatever grade thev may he are permitted to travel without
tickets or passes. :
(/) Tn the circumstances cxplained.

[ i Tovernment do not consider that any special
action is called for.

VacaNcres 18 THE GRADE oF Sus-Heapns 1x e East Inoian Ramway
AccouNTs DEPARTMENT.

) 316. (1) A statement isx laid on the table containing the information required by

the Honourable Member. '

(b) Yes. without prejudice to the claims of those who have already held such
pests satisfactorily for a number of vears.

(c), (d) and (¢). The questions are not quite clear. 1 understand that there is no
bar to promotion to class T if the candidates are eligible under rules. Two clerks
who have passed Appendix D or £ examination were recently promoted to Class I.

(.

Statement referred to in the reply to part (a) of Assembly Queation No. 316 wuxked by Pamdst
Satyendra Nath Scn.

'+ Nature of vacancies. No. How filled up.
(¢) Permanont . 7 - Demoted Sub-Heads . L2
Clerks who have A‘ﬁendnx
.- ‘E’ and 8. R.A. 8, Pt. II . 1
- " wDther classes of staff . . .4

* ‘These had beén'ofivisting as Sub-Heads for a long time antd were officiating at the
time when confirmations were made.

© '¢¢¢) Officisting or tethporaty . 16 Temoted Bub-Heads . . .11

Clerkns who have passed Appendix‘E "’
orS.R.A.8,Pt. IT . . . Nid.
Other dlass of staff . . . . b
(as a purely looal avrangement ; fourhave since reverted.)

TENIAL OF CERTAIN BENEFITS T0 THE INDUSTRIAL HANDS OF THE FAST INDIAN
RaiLwAYy PRrEss,

4

271. (b) and (c). Agent, East Tnd!un Railway. reports that the industrial staff
of the East Jndisn Railway Press arc governed by the same terms of service as
monthly paid workshop employees in other workshops of the East Indian Railway.
These differ from the terms by which the clerical staff are governed in matters of
leave, passes and eligibility for the Provident Fund.



W

e T STATEMENTS LAID' ON THE TABLE, RN

1 QUALIFIOATIONS -OF OMARGEMEN IN THE CARRIAGE AND' Wmow Sxots,iNm
‘WESTERRN BaAmLway, : MOGHALPURA. :

26. (b) Statement ‘A’ showing the names and other particulars of chargeme
recruited in England since 1921 and statement ‘B’ giving the names and other part
;ulars o‘f the chargemen appointed since 1921 who are no longer in service are attache

erewit

The Agent, North Western Railway, reports that it has not been possible to tra
the case of any covenanted subordinate discharged from the Mechanical Worksho
during the years 1821.31 either for ‘‘consistent inefficiency or otherwise””. The latt

part of the question does not therefore arise.

(c) Transfers within a workshop are controlled by the Works Marager wh
those from one workshop to another are controlled by the Superintendent, Mechanic
Workshops. Transfers from workshops to Divisions and wvice versa and those frc
-one division to another are mntrollﬂ? by the Agent. Transfers in the Carriage a
Wagon shops at Moghalpura like other ‘transfers are ordered to meet the exigenc

of the service.

STATEMENT ¢ A.’

Statement showing the pames and other posticulars of (Chargemen recruited from Fnalan:

Pay or
Name. Date of appointment. which
o L '| appointe

Rs.
Mr. A. F. Carter 12th February 1921 . 39
Mr. N. C. Flello 12th February 1921 . 39
Mr. A. Hogg . . 6th December 1921 . 39
Mr. F. J. Davison 26th December 1921 . 39
Mr. J. Smith . 7th March 1922 . N 7
Mr. K. M. Levine 14th November 1822 e 39
Mr. G. E. Moody 14th Novemher 1922 . 32
Mr. W. C. Maidlow 218t November 1922 oo .39
Mr. O. Johnson 21st November 1922 . 39
Mr. H. G. Hawkins 2l4t Noyember;1922 . |'  '32
:Mr. G. P. Holland ?félleJecomber 19‘?" . 32
r. R. R. Morse anyary 1923 . .32
ﬁr. C. Banyard . | 28th December 1923 . 32
Mr. T.J. Bright .| ‘28th December-1983 .. - 82
Mr. H. Weaver . |- 19th l‘quury 1924 . 32
Mr. R. L. Hill . |- Ath h ¥24 . 32
Mr. W. E. Jackson . /| 4th March 19...4 . . 2
Mr. H. C. Howell ‘| 4th March 1924 . . 32
Mr. A. E. Welby 4th March 1924 . . 32
Mr. N. F. E. Pryke 3rd Octpbar 1924 . . 32
Mr. . H. Roberts 13th-October 1924 . 35
Mr. A. S. Kelly 21st October 1924 . 32
Mr. G. H. D. Ellis . 2nd December 1924 . 321
Mr. T.J. Dunn 2nd October 1926 . . 32
Mr. C.J. Roach . 8th October 1925 . . 32
Nr. C. F. Osborne . 12th October 1925 . 32(
Mr. W. R. Edgar 12th January 1926 . 32(
Mr. R. Stanbury 5th May 1926 . . 32
Mr. E. C. Lege 4th January 1920 . . 35(
Mr. W. 8. Godde 24th January 1930 o 320
Mr. 1. Patchett 7th February 1930 . 35

A2
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StaTEMENT ‘B°.

Statement showsing names of Chargemen recrusited from England who are no longer in servios, -
whose service particulars are not available.

Pay on
Name. Date of appointment. | appoint-
ment.
|
Rs.
Mr. H. J. Bryer . . . . | January 1921 . 320
Mr. T. Crone . . . . Do. . 320
Mr. H. Hole . . . . . Do. . 320
Mr. S. W. C. Langloy . . . Do. . 320,
Mr. W. G. Johnston . . . | 12th February 1921.
Mr. J. G. Wholte . . . . | September 1921.
Mr. F. J. H. Walter . . . . Do.
Mr. J. Thomas . . . . . | November 1922,
Mr. R. J. Smith . . . . . | January 1923.
Mr. O. E. Pollard . . . . . | February 1923.

THE UNTOUCHABILITY ABOLITION BILL.

My, President (The Honourable Sir Shanmukham Chetty): The House
will now resume further consideration of the following motion moved by
Rao Bahadur M. C. Rajah on the 5th September, 1933 :

““That the Bill to provide for the abolition of untouchability among the Hindus,
be referred to a Select Committee consisting of the Honourable the Law Member,
the Honourable Sir Harry Haig, Diwan Bahadur Harbilas S8arda, Mr. C. 8. Ra
lyer, Mr. Gaya Prasad 8ingh, Mr. T. N. Ramakrishnn Reddi, Mr. 8. C. Mitra, .
B. V. Jadhav, Mr. B. Rajaram Pandian, Hony. Captain Rao Bahadur Chaudhri Lal
Chand, Rai Bahadur Kunwar Raghubir 8ingh, Rao Bahadur 8. R. Pandit, Mr. R. 8.
Sarma and the Mover, and that the number of members whose presence shall be-
necessary to constitute a meeting of the Committee shall be five.”

and also the amendment moved by Mr. R. 8. Sarma:

‘“That the Bill be circulated for the purpose of eliciting opinion thereon by the -
end of June, 1934."

Pandit Sen will resume his speech.

Pandit Satyendra Nath Ben (Presidency Division: Non-Muhammadan-
Rural): Sir, before I resume my speech on the Bill brought forward by
the Honourable Mr. Rajah, I beg to invite vour attention to some very
important facts which have come to my knowledge very recently. The
tacts are these. The principle of this Bill is the subject matter of a suib
which is sub judice in a law court at Poona and T raise a point
of order on the ground that n rcasonable debate on this Bill will
be slmost impossible without running the risk of being charged with
contempt of court. A similar situntion arose some years ago when the
Public Safetv Bill war being discussed in this House and the late .M!'s
Patel ruled the Bill out of order on the same ground. This is o certified
copy which has been sent to me by one of the plaintiffs in *he rase with
a note attached to it. The note runs ag follews:

A« legally advised pray notify all Hindu and non-Hindu Members of their liability

to prosecution for contempt of Crown and for oppresaion under section 124 of the
Government of India Act for disobedience to Queen’s Proclamation regarding non-
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- interference in religious matters, if parties to legislation against it and also if the
oppose Bills to repeal such past laws. No legal protection avails, them which '
taken away ‘by Statute of Westminster, the first of 1375 Edward I Chapter Fift;
Volume 3, page 19, Halsbury’s Statutes and Statute of 1322, Edward II Chapt«
Fifteen, Volume.12, page 420, Halsbury’s Statutes. Breach of oath of 'allegiam
may vacite their seats under section 5 Parliamentary Oath’s Act, 1866."

1 would invite your ruling on this point.

Mr, President (The Honourable Sir Shanmukham Chetty): What exact
is the point under adjudication by the Court of law?
. A
Pandit Satyendra Nath Sen: The principle of this Bill is sub-judi
in a case which is pending in the law Court.

- M, President (The Honourable Sir Shanmukham Chetty): What is -t
point for decifion in that case?

Sir Muhammad Yakub (Lichilkund and Kumaon Divisions: . Muhat
madan Rural): What is the plaint and what is the relief sought?

Pandit Satyendra Nath Sen: The two plaintiffs are G. K. Harka
and His Holiness Shree Shankaracharya. The defendants are Mohand
Karamchand Gandhi and others.

Mr B. V. Jadhav (Bombay Central Division: Non-Muhammad
Rural): May I ask whether Mr. Harkare is a sane man? '

Pandit Satyendra Nath Sen: I do not know. This is the certified co
gent to me.

Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muhammad
‘Rural): What is the prayer?

Pandit Satyendra Nath Sen: I am reading out the prayer:

“That the defendants may be permanently restrained from carrying on proj
ganda and such other works in and outside Legislatures in favour of f:emple ent
and other similar methods to the danger of safety. health and legal rights of f
plaintiffs to worship unmolested and free from social tyranny; that 1he defendat
be permanently restrained from surrendering the legal right of unmolested worsl
under the Queen’s Proclamation of 1858 and from approaching Government to ind1
them to commit contempt of the Crown, etc.”

Mr. President (The Honourable Sir Shanmukham Chetty): What is t
-date of the suit?

Pandit Satyendra Nath Sen: The copy of this plaint is signed *‘20
January, 1933°".

Mr. President (The Honourable Sir Shanmukham Chetty): The Cht
wants to know when the suit was filed. Was it after the introduction

~this Bill?

Pandit Satyendra Nath Sen: May be.

M President (The Honourable Sir Shanmukham Chetty): Then t
Honourable Member need not proceed with any further point. If a
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[Mr, President.] ST Lo
suit that has been instituted after the introduetion of a Bill raises the-
principle involved in the Bill, that will not prevent this Legislature from
cousidering that measure, because, if that contention were accepted, them
any person who felt aggrieved by a Bill, could simply file a suit in a courb
of law and therebv hold up all legislation. (Applause.)

Pandit Satyendra Nath Sen: I submit to your ruling, Sir, but I have
got another grievance. 8ir, T submit that this Bill is ultra vires of this
Legiclature under section 84 of the Government of India Act

Mr. President (The Honourable Sir Shanmukham Chetty): Did the
Honcurable Member raise that point of order hefore? '

Pandit Satyéndra Nath Sen: No, not betore; thig ground is being prossed
just now. Section 84 (1) savs, towards the end (the portion in brackets):

“A"Mw made by any authority in British India and repugnanf to any provision
of this or dny other Act of Parliament shmll, o the extent of that repugnancy. but

not otherwise, be void.”

On the last occasion I took my stand on the Queen’s Proclamation.
I had not the authorities with me ready on that occasion. Now I beg bo -
submit that the Queen’s Proclamation also has the same validity as an
Act of Parliament. This is whatr we find in Halsbury's Constitutional
Law, page 15:

‘‘When legally made and issned, Roya! Proclamations are to be judicially noticed and
aré of the same validity as an Act of Parliament. Any breach of their provisions
is punishable by fine or imprisonment.’ t

_ So T beg to submit that this Bill is repugnant to the Quesn's Pro-
clamnation. which has the same validity as an Act of Parliament andy
therefore, ultra vires of this Legislature.

Mr, President (The Honourable Sir Shanmukham Chetty): A ruling
has already been given on that point on the 5th September, 1938, when -
the Honourable Member raised a similar point of order.

i | | TN

Pardit Satyendra Nath 8en: But not on this ground?

Mr President (The Honourable Sir Shanmukham Chetty): The Honour-
able Membeér in raising the point of order said:

“T beg to submit that this Bill is wultra vires of this Legislature. As T said, I
take my stand on the notification of the Government of India, published in 1857 during
the regime of Lord Canning and on the Queen’s Proclamation of 1858."

He baged his contention on the Queen’s Proclamation of 1858 and the
Chair has ruled that:

‘“The powers of this Legislature are defined in the Government of India Act and not
in the Queen's Proclamation, and if Honourable Members want to draw the attention
of the Chair to the fact that a certain Bill is ultra vires of the Indian Legislature,
they..mpst draw attention to the relevant portion of the Govermment of India Act
in the first instance. The Chair would, therefore, ask the Honourable Member firet
tolid;:;w Jts' gttention to the section of the Government of Indis Aet o8 whieh he-
relies.” : . i : : o ‘
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Pandit Satyendra Nath Sen: But on that occasion I took my stand on
section 65; I take my stand now on a different section. Section 84 (1)
says :

“A law made by any authority in British Tedia and repugnant to any provision
of this or any other Act of Parliament shall be void.”

Mr, President (The Honourable Sir Shanmukham Chetty): Order,
order. Will the Honourable Member read that section properly? - He
omitted certain words. Will he please read that section in full?

Pandit Satyendrs Nath Sen:

““A law made by any authority in British India and repugnant to any provision of
thie or any other Act of Parliament shall, to the extent of that reglignancv but
not otherwise, be void." : -

Mr. President (The Honourable Sir Shanmukham Chetty): Quite so. 'If
the present Bill is repugnant to any law made by any authority in British
India or to any Act of Parlinment, to that extent it will be void, byb
not otberwise. 1 ' .

»

Pandit Satyendra Nath Sen: Sir, I submit to your ruling, but I have
got another grievance and that is the last. (Laughter.) I have noticed
in the past, at least on one occasion, that the Chair is liberal enough
to revise its ruling in the light of new facts placed before it. On the
last occasion, when T raised my point of order, T took my stand on
section 65 and the Chair was pleased to rule me out on the ground that:

“The Queen's Proclamation is not a part of the written or unwritten law of
(treat Britain and Treland and, therefore. it is not covered by the section to which
the Honourable Member has drawn the attention of the Chair.”

Sir, the section speaks of the ‘‘United Kingdom of Great Britain and
Treland’’ which, T think, means something different from the expression
used by the Chair. The “‘United Kingdom certainly includes India also,
because, otherwise, if ‘‘repugnant’’ meang only in relation to Great Britain
and Ireland, as put by the Chair, then it can have no meaning so far 88
India is concerned. When Tndia is in question, ‘‘Great Britain and Ireland’’
must inelude India also. (Cries of “How?”’ “How?”’) Otherwise it will
become meaningless. No law can be passed in India if it is repugnant
to the laws of England! This is perverse. “‘United Kirgdom' must,
as it seems to me, comprise dependencies, colonies, etc. (Tnterruptions.)

Mr. President (The Honoursble Sir Shanmukham Chetty): Order, order

Pandit Satyendra Nath Sen: The Chair will kindly bear with me for
two or three minutes while I place all the facts. Sir, this speaks of the
unwritten laws. What does that expression mean? Tt has been held by
competent avthorities that unwritten laws must mean the fundamental
rights of the subjects. 'The law of England comsists of two elements—
the .Lex scripta and the Lex nonscripta. Lex scripfa comurises the
Statute law while Lex nonscripta is an unwritten law comprising tr_hose
printiples, usages and ryles of condpct ppp]igable to Government m&? ffh_q :
secutity of person and property which do not depend for their au fO?ﬁl
upon any existing express and positive declaration of the will of the
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Legislature. Coming to Indian decisions, there are two important rulings
reported, dealing exhaustively with this point. In Bengal Law Reports,
Volume 6, page 892, Norman J. observes:

“In order to see what is meant by the ‘unwritten laws whereon may depend in
any degree the allegiance of any person to the Crown of Great Britain and Ireland’

it iz necessary to consider first what allegiance is, and then he concludes with these
words :

‘I will next consider what are the Unwritten Laws referred to in the section.
(He is referring to section 65.) It is well known that the provisions of the Cireat
Charter and the Petition of Rights are for the most part declarations of what the
existing law was, not enactments of a new law. They set forth and assert the right
of the subject according t« what was assumed to be the ancient Unwritten Law and
Coustitution of the realm. Rights of so sacred a character can never he taken away
by a subordinate Legislature’.”

In a recent decision reported in I. T.. R. 39 Madras, page 1085, the
learned Chief Justice (now Sir) Abdur Rahim, who, T may say, is not un-
known to this House, wholly approving the above ohservations of Norman
J., concludes that ‘‘by Unwritten Laws are meant the laws recognising
the fundamental rights of the subject to the enjovment of personal freedom
and property’’. The fundamental rights have been enumerated below.
Five things have been meuntioned and No. 3 runs as follows:

“The right to f‘reedom of speech which is closely connected with and covers that
of freedom of conscience.’

Now, if we turn to page 367, Vol. XI of Lord Halsbury's Laws of
England treating on Feclesiastical Law, we find a clear recognition of the
fundamental right of the subject to the protection of the State, in matters
religious. The portion goes on thus:

“The civil power, while thus exercising complete control over all states and degrees,
whether ecclesiastical or temporal, and affording all necessary protection from wrong-
ful acts, refrains from exercising any purely spiritual functions and recognises and
has zlways recognised the right of all to follow the dictates of their conscience in the
religions opinione they hold.” '

8o, these are the fundamental rights of the citizens and they are going
to be assailed by this Bill. I beg to submit, therefore, that vou will be
pleased to revise your ruling in the light of these facts.

Raja Bahadur G. Krishnamachariar (Tanjore cum Trichinopoly: Non-
Muhammsdan Rural): May I also, Sir, just make a few remarks hefore
you give your ruling. T was myself going to raire that point. Tn addition
to what my Honourable friend, Pandit Sen, has said, there is one point in’
your previous ruling on which I cannot lay too much stress. In that ruling
vou observed:

“If the Honourable gentleman wants to take shelter under the provisions relating
to allegiance to the (‘rown, he must point out that this Bill contravenes some law or
constitntion of the United Kingdom of Great Britain and Ireland.”

T need not read further, but. as T understand it, the gist of your ruling
is that unless a specific law of the United Kingdom of Grest Britain and
Ireland is quoted as against this Bill which is before the House, this Legis-
lature will not excecd its powers in enacting o law. That is the point to
which vour ruling was confined and, although you did read the whole of
the scction which refers to unwritten laws relating to the allegiance to the



THE UNTOUCHAEILITY ABOLITION BILL. 29

Crown, your ruling, &s I interpret it, does not refer to that portion. If
1 am right in my interpretation of your ruling, then I shall proceed to make
my submission.

Mr. President (The Honourable Sir Shanmukham Chletty): You wish
to know whether my ruling covers also the unwritten law.

Raja Bahadur G. Krishnamachariar: The first point upon which 1 wish
to make the position clear is this. As you rightly observed, my Honour-
sble friend, Pandit Sen, based his argument entirely upon the Queen’s
Proclamation and you proceeded to say that the Queen’s Proclamation
was not a part of the written or unwritten law of Great Britain and Ireland
and, therefore, it was uot covered by the section to which the Honourable
Member drew the attenuon of the Chair. Therefore, the Chair ruled that
it was in order. What I respectiully beg to submit is that so far as your
ruling ou the former occasion is coneerned, it did not refer to the unwritten
laws upon which the allegiance of the subjects to the Crown depended,
and it is upon that position that I would like, with your permission, to
submit a few remarks. ' '

Mr. President (1he Honourable Sir Shanmukham Chetty): The Honour-
able Member would be at liberty now to point out anv unwritten law of
the United Kingdom of Gireat Britain and Ireland which will be contravened
by this Bill and on which the allegiance of the subjects to His Manjesty the

King depends.

Raja Bahadur G. Krishnamachariar: That is w1l 1 wanted. I do not
wish to raise the same question again as it will waste the time of the
House. The position thal T shall attempt myself to lay before you is that
this Bill contravenes the unwritten law of Britain and Ireland upon which
the nllegiance of the subjects depended. Sir, the unwritten law has been
explained in the famous decision on Queen Empress versus Amir Khan,
which is known as the Wahabi case, a portion of which has already been

read out to the House by Pandit Sen:

“The Law of England consists of two elements, the Lex scripta and the Lex
@onscripta. lex scripta comprises the Statute law while Lex nonscripte is an un-
written law comprising those principles, usages, and rules of corduct applicable to
Government and security of person and property, which do not depend for their
suthonty upon any existing express and positive declaration of the will of the
Legislature. Tt is often called customary law and has the same force and authority

as Acts of Parliament.”

Having said that, Justice Norman sagys:

“1 will next consider what are the Unwritten Laws referred to in the sect_,ion.
Tt is well known that the provisions of the Great Charter and the Petition of Rights
are for the most part declarations of what the existing law was, not enactments of a
new law. They set forth and assert the right of the subject according to what was
assumed to be the ancient Unwritten Law and Constitution of the realm. Rights of so
sacred a character can never be taken away by a subordinate Legislature.”

That portion has been read out by my Honourable friend, Pandit Sen.
What T respectfully beg to submit is that under the Magna Charta every
subject of the Crown has got the freedom of conscience and every subject
of the Crown is entitled to perform his worship according to his own tradi-
tional religious laws without being subjected to any disability. That was
the Charter Act of 1883 which, although repealed, has not lost its force so
far as this particular point is concerned. T submit, therefore, that the point
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mentioned by Justice Norman was approved by Chief Justice Sir Abdur
Rahim in that famous case of Annie Besant versus that gentleman who
wanted to have his son’s guardianship. The thing has been fully approved
by Chief Justice Sir Abdur Rahim eoupled with the fact that under the
Ecclesiastical Law of England everybody is entitled to a freedom of conh-
science to hold whatever opinion he likes and that no one shall be compelled:
to change his view, simply because 'a minorily or a majority has seceded
from the position anciently and traditionally entertained and are now trying
to force their opinion upon a minority or a majority as the case may be.
Consequently, the unwritten law of the United Kingdom of Great Britain:
and Ireland preserves for us the right of freedom to observe our religion-
in our own way and I submit that this Bill which professes to abolish un-
touehability which undoubtedly i u religious question as has been admitted
by His Excellency the Governor General himself in the communiqué issued
while giving sanction to the introduction of this Bill—these are questions
of a religious nature, these are the words ot the offietal communiqué—I,
therefore, submit that us the unwritten law of Great Britain and Ireland
allows me freedom to follow my religion in the way that I snd my ancestors.
have done and as the object of the present legislation is admittedly to pre-
vent me from doing that, 1 say that this Bill interferes with the allegiance:
that I owe to the Crown, because it makes me do a certain thing which is
against the provision of that unwritten law and on that ground I submit that
this Bill is ultra vires.

Mr. C. S. Ranga Iyer {Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): I do not want to muake an elaborate argument, but T only
want to say that it is not proper for the Honourable the Leader of the
Centre Party to take shelter under religion and interpret that shelter in the
light of an unwritten law and deprive the Legislature of its legitimate right
of legislating on matters which are not neccessarily religious or which cannot
always be evaded by raising the religious question and treating religion as
a piece of India rubber.

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member's contention, if the Chair has understood him corrcetly. is
this: that freedom of conscience and freedom to worship according to oue’s
own religious usage are rights conferred on an individual by the unwritten
law of Great Britsin and Ircland and that this Bill contravenes that un-
written law and, therefore, ultra vires. That seems to be the position of
the Honourable Member. Is the Chair correct?

Raja Bahadur G. Krishnamachariar: L cannot say that it was actually
conferred. [ sav that the freedom of conscience and the freedom of wor-
ship are rights inherent in the subject and the unwritten law of England
has also recognised in the words of Justice Norman wnd the great Charter
and the Petition of Righte only declare the custom and the usage that was
existing at the time and it did not confer upon me any particular right on
that particular occasion. That is my submission.

Mr. President (The Honourable Sir Shanmukham Chetty): Freedom of
sonssience and the free right of worship according to one’s own religious.
practice are rights inherent in the unwritten law of Great Britain.

Rajs Bahsdur G, Krishnamachariar: If I may interrupd, this. is inheront
in i::‘ which the unwritten law has declared to be inherept in me. . =~ ..
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My. Presidént (The Honoursble Sir Shanmukbam Chetty): In other:
words, freedom of conseience and freedom of right of wership are inherent
rights which are recognised by the unwritten law of Great Britasin and .
Ireland and this Bill contravenes that unwritten law. 8o far as the Chsir
has been able to understand the provisions of this Bill, this does not muke
any inroad upon the freedom of conscience of anybody or on the freedom
of worship of any person. This Bill, in itg operative portion, simply lays.
down that no disability shall attach to a person simply by reason of the fact
that that person belongs to a particular community or caste. The enacting
of a provision of that nature by the Legislature does not in the least make
any inroad upon the freedom of conscience of any citizen in the country
or mterfere with the vight of worship of any person.

Raja Bahadur . Krishnamachariar: Will you plesse suspend your ruling
8ir, because I have to submit . . . , R

'R
'

i T

Mr. President (The Honoursble Sir Shanmukham Chetty): Order, order,

It is a provision which removes u disability attached to & person by reaspm ,
of his belonging to a particulur caste and, therefore, the Chair does not,
think that the provisions of this Bill contravene even that part ef the un~
written law of Great Britain and Ireland. EITERS

Pandit Satyendra Nath Sem: Sir, in the course of my speech on the"last-,
occasion at Simia, I had the courage to utter the name of Manu in my
support and Honourable Members will remember that a certain friend of

mine cried: ‘‘Down with Manu, long live Gandhiji’’.
An Honourable Member: Who said that ?

Pandit Batyendra Nath Sen: Mr. Reddi. He is not here, and, therefore;
I did not want to mention his name. '

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural): 1s
he an untouchable ?

Pandit Satyendra Nath Sen: He is not, 8o far a8 I know. The'hisforyi
of the country during the last four months gives the direct lie to this cry.

While Manu has been reigning supreme in the hearts of the people of this
country for the past millions of years, Gandhiji has been deposed after &

short and partial reign of a few years.

Mr. B. Das (Orissa Division: Non-Muhsminadan): Question.

Pandit Satyendra Nath Sen: Why, his movement is being opposed not
only by a large section of the people who are now styled as Sanatanist.
Hindus, but also by untouchables whom he is pleased to call Harijans.

Mr. B. Das: No, no.

Pandit Satyendra Nath Sen: His tour has been boycotted by the
untouchables of the United Provinces. His tour has been boycotted by the:

people of Bengal.
Rao Bahadur M. 0. Rajah (Nominated Non-Official): Gandhiji has dot pek
gone to the United Provinges and Bengali- . . - : Lot
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. Pandit Satyendra Nath Sen: They have passed a ‘ resolution- in the
United Provinces that his tour should be boycotted. His tour. has been
boygcotted by the untouchables of Burdwan from which place my Honourahle
friend, Mr. Amar Nath Dutt, comes. His tour has been boycotted by the
people of Madras.

" Rao Bahadur M. O. Rajah: No, certainly not. Lakhs of people attended
‘his lectures.

Pandit Satyendra Nath Sen: He was escorted by the police in Madras.
Rao Bahadur M. O. Rajah: Because several lakhs of pcople attended.

Pandit Satyendra Nath Sen: Not only the elder scction of the -people,
‘but also the younger section have revolted against his movement. I have
got with me a manifesto issued by the Youth League of Bengal under the
caption Gandhibad dhanso hok which means let Gandhi’s doctrine be
destroyed. The voung man, who is the Secretary of the Youth League, has
‘been arrested and perhaps imprisoned by this time quite in keeping with the
<conduct of the Government who ask the thief to steal and the householder
to keep watch on the thief.

: nr B. Das: Will my Honourable friend enlighten us whether the Leader
-of the Youth League objected to the Harijan movement or to the political
wiews of Mahatma Gandhi?

Pandit Satyendra Nath Sen: They have put ten questions to Gandhi and
they demand answers to all of them. One of the questions is regarding his
Harijan tour. While Manu is still reigning in peace still and while his reign
brought peace and concord to the country, Gandhi’s regime is being tainted
with strife, with schism and with bloodshed .

An Honourable Member: How is it relevant ?

Pandit Satyendra Nath 8en: If ‘‘down with Manu and long live Gandhi”’
ds relevant, this is algso relevant.

8ir Muhammad Yakub: But Sir Hari Singh Gour will not give any peace
‘o0 Manu also.

Pandit Satyendra Nath Sen: I am not responsible for his views. S8ir,
the non-violent followers of Gandhiji are being let loose to make bloodshed
at the cost of the Sanatanists. Swami Lalnath, the captain of the volun-
teers, was asssulted and injured the other day at Jubbulpore and two great
‘Banatanist pandits had been assaulted and injured at Palghat the other day.
This, Sir, is the previous history and 1 will now proceed with the proper
-discussion of the Bill. Honourable Members will realise that the Bill has
got three different aspects, religious, social and political. While discussing
the Bill on the last occasion, I spoke a few words from the religious point
.of view. I confess that I do not understand yet whether it is a religious
measure or a social measure or a political measure. Gandhiji says that it
is a purely religious question, while others say that it is a political question.
I do not know who utters the truth and who utters the lie. From
Mr. Gandhi's utterance, viz., that the Hindu religion will perish if this
untouchability is not removed, it appears clearly that it is a religious ques-
tion. But may I ask, when and where has Mr. Gandhi made a special study
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of religion ? It has been a fashion nowadays that those who are innocent of
the holy writs, nay, even of the holy script, are to be regarded as greater
authorities on questions of religion than those who have devoted their whole:
life to the study of that subject. If it is really a religious question,
Mr. Gandhi ought to have the courage to face a Shastric discussion with the
pandits. But whenever he has been invited to such a discussion, he has .
always avoided it at the last moment. Even the other day, he was invited
by the pandite of Anantapore in Madras to which he replied that he was not.
prepared to hold a conference with them.

Sir, I have already said that others take it as a political question.
Pundit Malaviya and his followers take it as such. Their view is that this.
particular measure is being engineered with a view to strengthening the
position of the Hindus. Their apprehension is that if the untouchables are
not treated with a greater amount of kindness, as they are pleased to call it,
they will embrace Islam or Christianity and the position of the Hindus will
be weakened. But pray, why should they embrace Islam or Christianity ?
The Brahmo Samaj is there, the Arya Samaj is there. It is only the
Sanatanists who are oppressors and not the Brahmos or the Arya Samajists.
The untouchables may easilv embrace one of those religions and keep the
position of the Hindus intact. And what is the number of these untouch-
ables? I think they are not more than five per cent. of the total
population.

An Honourable Member: They are seven crores.

Pandit Satyendra Nath S8en: Mr. Gandhi says 40 millions and Mr. Rajah
says 46 millions. That does not mean seven crores.

An Honourable Member: What are the Government figures ?

Pandit Satyendra Nath Sen: Mr. Gandhi’s figure is 40 millions and he is
a greater authority on this subject than Government. Sir, whatever may
be the number, Honourable Members know that the numerical strength:
plays & very unimportant part in the actual strength of & community or of
a nation. Just consider the position of Russia and Japan; just consider the-
position of the Parsi community whose number is handful, but still they
occupy an influential position in India. And if you are really eager to in-
crease your number, why do you advocate the necessity of birth control in-
the same breath? You cannot hunt with the hound and run with the hare
at one and the same time.

_ Sir, as to the social aspect of the question, I should remind Honourable
Members that the word ‘‘social’’, so far as Hindus are concerned, is almost
always a misnomer, and ‘‘social’’ always means *‘‘ socio-religious '’. That
being the case, no one can compel me to touch a person whom I regard as.
unclean and thiere can be no legislation compelling me to touch a person
whose touch my Shastras enjoin me to avoid. It may be argued that they
may be taught to be clean; but I say emphatically that by their avocation,
by their habits and by their culture ihey can never come up to the standard
followed by the caste Hindus. There may be one or two exceptions, but
we should not forget the principle that ‘‘majority always determines the
character’’.

Rao Bahadur M. 0. Rajah: Amongst them there arc much cleaner men
than Brahmans.
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» ‘Paniit Sstyendra Wath Sen:. Take the case of @ suigical -
'HoWeven- clean and eultured you may be, you will not be allowed to handle
ﬁ\e*mrﬁml imstruments. @itmiller is the case with the caste Hindus and the

bles. KEven if there are one or two exceptions whe may be elean
-bl"cﬁltured the eneml rule is that they cannot come up to the standard

' p’f khe: caste Hi
Mr. B. Das: As a representative of easte Hindus, 1 strongly demur.

Pandit Satyendra Nath Sen: Apart from these considerations, there are
‘others to which I alluded during my last speech. This is & sort of non-
eo-operation movement by whiech we segregate ourselves from the
antouchables and it is a pity that the father of the non-co-operation
movement cannot understand the proper spirit underlying this custom.
fir, the Hindu religion is based on some philosophy which is more valuable
than fickle science. 8ir, we are not bound to give up our own philosophy
ot the bidding of one who is perhaps not a Hindu. A Vedantin, for
example, cannot give up his doctrine and become s Naiyayik or an atheist
at the frown of a renegade. Sir, I have ventured to say that Gendhi is
not « Hindu and 1 am prepared to prove by his utterances and his acts
that he is really not a Hindu. He may be u Hindu by birth .

Rao Bahadur M. C. Rajah: No, he is o European.

Pandit Satyendra Nath Sen: But Hindu is not the antonym of
Huropeen. .

Sir, all this trouble, 1 mean the present moverrent, is due to thé
abandonment of a gingle principle, I mean the law of karma. Those who
aré not prepared to abide by that principle, which is one of the basic
principles of the Hindu rehgmn cannot claim to be called Hindus. I
+venbure to submit ‘that even 'the untouchables who are prepared. to abide by
‘thede principles are better Bindus than those well dressed and English-
sptnkmg Himdus ‘who are only Hindue m name .

. Rao Bshedur M. 0. Rajah: What are vou -spesking now, English or
'Hindl?

Pandit Batyendrs Wedh Ben: I am speaking English, because the
Hmoumble the President will mot allow me to speak in my own mother
tongue because that is the rule. . . . .

llo Bshadur M. 0. Rajah: There is no rule like that: this js how you
quete rules which do not exist.

‘Pandit Satyendra Nath Sen: If T am allowed to speak .in my mother
tongue, T am prepared to do so. . . . .

Mz. President (The Honourable Sir Shanmukham Chetty): Order, order:
the Honourable Member must be allowed to proceed without interryp-

tion.
Pandit Satyendra Nath 8en: I may cite one story here. We have
all heard the name of Sister Nivedita. A great Yogin, named Kathia

‘Baba, once visited the City of Calcutta: he met his devotees there: the
meeting began in the evening and terminated late at night. Sister
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Niveditu took her seat in one corner Lof'thd foom: dnd " when “all the
«other members bad _left, she, with her charaoteristic meekness, approach-
ed the Yogin: the Yogin asked her: ‘“Mether ‘what is the matter with
you?''  Bhe snid: ‘'Father, is it not possible for me to become a Hindu ?"
The unswer was: ‘‘Why are you impatiedt ? You will be « Hindu'iin the
next birth”’.  And the hearty reply was: “'Adl right; 1 am pleased’’. This
is the method by which one becomes s Hindu—by self-ubnegation, not
by aggression (Interruption) and not by interruption. (Laughter:) Mr.
Gandhi may think that he is doing a lot of goed to us: so also did think
all the funatic preachers of different religions. They thought they could
send us to Heaven in the course of a single day i they were provided
with adequate power; but should we follow their precepts on that account ?
It may be argued that the case stands on a different footing with Mr.
-Gandhi, because Mr. Gandhi is an extraordinary man. Extraordinary
he may be. but he is not an infallible man. We have often seen that
he commits Himalayan blunders to which 1 referred in my last speech.
Even during his Jast fast, his lieutenant, Mr. Rajagopalachariar, said
that he was going to take u wrong step, and one of his right-hand men,
Pandit Mualaviyn, said that the step which he was going to take was unjusti-
tinble.  So, where is the guarantee that he is not mistaken even in the
present case? We know that he is 4 inen of an impulsive nature and
that his movement has assumed wn undue amount -of importance owing to
that characteristic of his nature. We all remember his salt campagn,
his eharkia, his non-co-operation angvement and his pivil disobedience move-
ment. and this will alsp share the sumne fate: 1 have ne doubt of . that
in my mind. . . . . - TR :
. Lot RETURRYUR B R T B . . ot .
Mr. B. Das: May I riéc to 4 pointf order . and agk. . whesher the
Honourable Member is .right to allude ta Mahstana, Gandhi’s mctivities on
salt, charkha and civil disobedienoe? L bt
1Chetty): That is not

4

Mr. President (The Honourable $ir Shenmukham
a noint of order. , BT

J v

Pandit Satyendra Math Ben: 1 am omly. refesring.'. o .these things
‘briefly. . . . (Cries of “‘Go on’’.)

l: Gaya Prasad @ingh (Muzatiarpur cum. Champaran: Nan-Muhein-
madan): Go on like this: it will gladen the hearts of the officials!

Pandit Satyendra Nath Sen: 1 do not curry favour with the officials:
that is not my nature. Reference is often made to common -sense and
to public opinion, both of which I think are futile. Common sense in
these matters is no better than common ignorance, and I may remind
Honourable Members that public opinion has been . charaoterised by
Thackeray as ‘‘that great big stupid’’ end the same view was taken by
‘Cardinal Newman and by Mr. Asquith—Lord Oxford.

T have already referred to the Civil Disobedience Movement which
‘has been abandoned by Mr. Gandhi keeping his position intact as far
as possible; and some are inclined to characterise this movement ae only
an escape from that (ivil Disobedience Movement: when he was com-
pelled to give it up, his choice naturally fell on a si_m.nlnr dliqbndlgnce
movement.; it was onlv a transfer from politics to religion. Tuis move-
ment is only a Civil isobedience Moverment against the establir¥ed religion
.and rehgious customs. By this ‘movement he is going to surrender  our
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religious Swaraj to the foreign rulers; he was a staunch supporter of
political Swaraj, but he is now going to surrender the much more valu-
able Swaraj in the expectation of some imaginary or less important thing,
perhaps nothing in reality. ~We should not forget that this religious
Swara] was purchased one day by the life-blood of the Indian 8epoys,.
and Mr. Gundhi is going to surrender this religious Swaraj in this un-
warrantable manner to the foreign rulers. Sir, I have remarked that
Mr. Gandhi is not o Hindu in his utterances or in his acts. I will refer
here to one particular fact. It was only the other day that he married
his son (he himself is & non-Brahmin) with the girl of a Brahmin. . . .

An Honourable Member: What is wrong in it?

Pandit Satyendra Nath Sen: That is never sanctioned by the Hindu
12 Nooy, Shastras. And whenever there is such a marriage, I mean

- " & marriage beyond the proper limits sanctioned by the religious
laws and usages, Mr. Gandhi always comes forward with his blessings.
His lieutenant, Mr. Keluppan of Guruvayur fume, married a Christian lady,
and still he is pleased to call himself a Sanatanist. Miss Krishna Nehru,
a Brahmin girl, married one Mr. Hathibhai, who is & non-Brahmin, and
still they call themselves Sanatanists,—and Mr. Gandhi is a Sanatanist

of that type.

I have already made it clear in one of my previous speeches that we
are not in the least inimical to the welfare of the untouchables so far as.
their moral, vocational or their economic welfare is concerned. We do
not hate them, for how can we hate them ? Because our teaching is that,
if we hate them, we will be paid by God in our own coin. That cannot
be the injunction of the sages who felt even for the lowest of the lowest.
It will be interesting perhaps to most Honourable Members here to know
that when we collect the tulsi leaves or bilvapatra for our daily worship,
we have first of all to propitiate the plant and then pluck the leaves one
by one very gently so that the plant may not be pained in the least. . . .

Mr. Amar Nath Dutt: What is the Mantra please? .

Pandit Satyendra Nath 8en: When this is the position, it is ipcred-
ible that the sages have taught us to hate anybody or any section _of
human beings. On the other hand, we look on them with a certain
amount of sympathy. I should say that untouchabl}lty, as practised in
India, is the mildest of all. Untouchables there ‘are in every part of the
country. In other countries untouchability is .based upon’ wealth or
rather on-man’s arrogance, whereas we in India have left the question
entirely to the hands of God who is the only infallible being. Bir, the
untouchables of our country, if they stick 't,o their vocatnons‘ which have
been allotted to them by our Shastras, will be much happier ‘than the
untouchables in other countries. This is what appears in the Statesman
of the 18th November, 1928. This is from the pen of Mr. Justice Westley

Howard of the Supreme Court of New York. The article is headed—
“1g civilisation worth having?’’ Tlera he depicts the condition of the
’ o . . . v y . . 1SN
untouchables in other countrics, in New York, in London, in Vienna,

in Paris, etc.:
\ N
o b nts and attics babies are born who never ses the blue sy or
smellh:h:hr:eesh :is:,m :nd mothers die who never touched the greenfields or walked in the
silent forests. And this is d(ivilisation!. .. .. Those who prowl in the dark and
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flit like spectres in the gray of tlu; morning. Those who aleep with their clothes
on in bunks or rags, eaten with vermin, stupefied with stench; living in squalor, want,
privation, wretchedness, filth and disease.

In this region of the wretched, beyond the pale of law und the touch of charity,
babies arc strangled, the old are abandoned, the sick neglected, the weak maltreated,
the insune tortured, the young polutted. In these crowded quarters of the lowly,
women lie in confinement in the same room where thugs swear and gamble; the
dying gasp and strugele while thieves smcke and wrange; children play and prattle
while harlots drink and gabble.”

and so on.

Nobody will deny that untouchables in our country are much better
than these unfortunate beings. We have given them a living, to which, if
they stick, they will be able to live happily and merrily, and they ure
really doing so. There is another quotation in this connection. =~ When
Bernard Shaw came to India and was questioned about untouchability,
this is what he said:

‘““The working man is practically an untouchable to Duchesses and capitalists. A
Dutchess may not object to the shaéow of a labourer falling on her, but if he
wants to mar"y her daughter, he will soon find that he is in reality an untouchabla,
That, I assure you, gives me quite enough to think of without bothering about un-
‘touchability in India.”

He added that millionaires and men in high position did not inter-
marry with them and did ndt go even as fur as Indians did.

I admit that most of the untouchables are economically backward, but
I should also remind Honourable Members that their economic cor.di-
tion has been worsened during the British reign. This was clearly ad-
mitted by Sir Sankaran Nair himself in his speech in 1919. Their condi-
tion is being worsened, not only by British rule, but also by the reformers.
It was only the other day that we read in the papers that a Brahmin
youth was congratulated lustily by our leaders, because he earned one
rupee by polishing the shoes of Sir ej Bahadur Sapru and thus snatched
away the bread of his necighbour, the cobbler. I admit that they are
economically backward, and if we have not shown our zeal in ameliorating
their condition so long, that is not a yreat sin on our part, because poverty
in India is not regarded as a sin, it is not regarded as a disqualification.
If there are untouchables who are poor, there are thousands of Brahmins
who fare much worse than the unteuchables, and there are grounds for
it. Tn an untouchable fumilv, every one is a wage-earner, the male,
the female, the bov. the girl; while, in a Brahmin family, the male
member is the only ewrning member on whom depend all the other mern-
bers of the familv. TTow much tears have been shed by Mr. Gaudhi
and his followers over the pitiable lot of these starving Brahmins ?

Sir. T do not deny that there are inequalities. Inequalities there must
be in saciety which is only a bundle of inequalities.  God has created these
incqualitics.  God has created the mountaing, God has created the oceuna.
So, there must be inequalities. Of course, there are people who make fall
talks about equality, fraternity and liberty. These are high sounding words
and sweet words indeed. They are much talked of, but never ohser ved.
Equality, fraternitv and liberty, to a reasonable extent, have never been
observed by nivbody else except by the Hindus. T will tell you a very
brief story. When the Parsis—I am sorry that my Honourabls friend,
Mr. Anklesaria, is not here—when the Parsis were being tortured, were

B
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being oppressed in their own native land, they came to Gugerat and they
approached the King of Guzerat named Jadhav—not our Mr. Jadhav—
and prayed that they might be accommodated in hig country. He accom-
modated them readily, without demanding a passport or without refusing a:
passport to them. We know what a difficult task it is to have u passport
in these days. Even yesterday we had a question regarding the differ-
ential treatment of coloured persons put by my Honourable friend, Mr.
Gaya Prasad Singh.

Sir, there is a positive side of this untouchability which has kept fhe
different castes in perfect amitv and concord from time immemorial.
There is not o single caste which is absolutely superior or which is ubso-
lutely inferior amongst the untouchables. Mr. Gandhi calls the caste
Hindus sinners against untouchables, forgetting the fact that it is not the
caste Hindus alone who have sinned agninst untouchables, but amongst
the untouchable themsclves one sing against the other. A Namasudra,
for example, would not eat from the hands of a washerman. 1s he not a
sinner then? Then why am 1 singled out for being punished for being a
sinner? If I am a sinner, he (Mr. Rajah) is no better.

While discussing the merits of this Bill, we should not lose sight of
its full implications. We are going to abolish one kind of intouchability,
namely, that which is based on birth, but there are other sorts of untouch-
abilitv as well. We are often regarded ag_ untcuchable Juring certain
periods of .1sauch. My son even is regarded Ly me as an untouchable
when I am eating my meal. I do not touch him. and if he touches me,
[ have to give up my meal. There ave other kinds of untouchables also.
Females are rogarded as untouchable periodisally. What are we going to
do with all those kinds of untouchability ? Are we going to give them up?

An Honourable Member: Is it in accordance with your Vedas?

Pandit Satyendra Nath 8en: Ycs. There are other forms of untouch-
ability also. Prostitutes are regarded as untouchable. If they insist on:
being touchable, am I to abide by the dictates of these persons? If all
the other forms of untouchability. remain and only one form of untouchabil-
ity vanishes, what will be the result? There will be so many anomalies
in society to which I referred in my previous speech.

We know that this campaign cannot sucoced, and we. know that Gov-
ernment are not going to support this movement if they do not go off
their head. They are simply playing a game at the cost of both these
parties which is a policy highly reprehensible. They are amused to see
that a tug of war is going on betwcen the reformers and the Sanatanists.

An Honourable Member: And the Sanatuanists are walking into the
parlour of Government.

Pandit Satyendra Nath 8en: Although I am sure that this movement
cannot succeed, still when we consider what a vast amount of energy is:
being wasted on both sides,—and it is being indirectly encouraged by
(Government,—we cennot but condemn the conduct of Government.
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An Honourable Member: How can Government help it ?

Pandit Satyendra Nath Sen: They could have helped it from the very
beginning. 1t is they who have granted special privileges for carrying
on this campaign. We have not forgotten that.

Mr. B. Das: Do you want the Government to put Mahatma Gandhi
into jail again? Is that your suggestion ?

Pandit Satyendra Nath Sen: I cannot help, because he is the father of
the movement; I must make some reference to him. This movement is
heing carried on in a most objectionable manner. Various sorts of false-
hoods ure being disseminated by eminent persons holding responsible positions,
to some of which I would refer in a word or two. 1 have collected seven
of them and I won’t take more than seven minutes in dealing with them.
No. 1 is their contention that the caste system is not to be found in the
Vedas. 1 should like to refer them to the famous Puishasulita of the Rig
Veda, as well as Sukla-Yajurveda, Clhapter 80, which makes o cleer men-
tion of the four castes together with some sub-castes.

An Honourable Member: What is the text?

Pandit Satyendra Nath Sen: | am not goinz to quote the Vedic text
in this Hall. | have given vou the reference and you may sce it for
voursclf. It has been argued that Lord Chaitanvh discarded untouch-
ability.  This is absolutely fulse. While he was living at Juggernath, it
was only thc¢ Brahmins that entertained him with ‘boiled rice. but the non-
Brahnuns used to entertain him with prasad. That shows that he was a
staunch follower of the caste system. Two of his pupils were imprisoned
by &« Muhammadan ruler and theyv could not observe the full cercinonial
¢leanliness and, therefore, they regarded themselves as degraded. They
always avoided the company of the other devotees so that they might
not pollute them, and with this conduct of theirs Lord Chaitanya was very
much pleased. That has been clearly mentioned in his life, called
Chaitanya Charitamrita, written by Krishnadag Kaviraj.

Tt is asserted by the reformers that Ramchandra ate from the hands
of Guhua, his friend, but the history that we have in the Ramayana is quite
different. Tt is stated:

¢« Lakshmanena bhritam bari pitam tena mghatmana.’

Romachandra spent that night by drinking water only fetched by
Lakshmana. The next point is that Ndrada was the son of a maid-servant.
Sir P. C. Ray is responsible for this uticrance, but it is clearly stated in
the Bhagavata that he wag the son of a maid-servant during his previous
tife. 'That makes a lot of difference. A responsible person like Sir . C.
Rav should not make such irresponsible statements in his publie specches.
This has been reported in a paper called Aj. In a paper, named Marno-
ranjan. 1 do not know where it is published from. it hns been said that
the untouchables were allowed nccess during Yudhisthira’s Raj Siya
sacrifice. The information supplied by the Mahabharata is quite different.
The text is this:

«“Na tasyam sannidhan sudrah kaschid geid na chavrati
Awigr-vedyan tada rajan ¥ wdhishthira-nivashane.”
B2
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When the sacrifice was going on, there was not a single. Shudra, or
even one who was not observing a vow, in the neighbourhood of the seat
of sncrifice. The next item is that Vashishta was the son of a prostitute.
This was also said by Sir P. C. Ray. But the Devi Bhagavat says:

**Tasmad ayonijah kale bhavita twam na samshayah.”

That is, he was not born of any womb and that he had a supernatural
birth. Then the noxt point is that Vyasa was the son of a fisher girl.
This is a common error both among the reformers and others. When
Bhishma went to beg for the girl, called Satyavati, her foster father,
Dasaraj, said:

** Yasya sukrat Satyavat: sambhuta vara-varnime
Tena me hahwushah tata pita te parikirititah.”

That is, your father hug been spoken of very highly by the father of
Satyavati, thereby indicating that he was not her actual father. So, he
was not the son of a fisher girl. These are somc of the falschoods that
are being disseminated by the followers of Mr. Gundhi to which we must
emphatically object. These things should be stopped and if this propa-
gandu is not stopped by Government in time, then I give a warning that
there is every likelihood of the days of the mutiny being recalled. \Vith
these words, I beg to oppose the motion.

An Honourable Member: You will lead the mutiny.
Pandit Satyendra Nath Sen: I will.

. DRI,

Mr. B. V. Jadhav: Sir, I hnlve not the acumen of the learned Pandi
who has ,ust sat down, nor have I the time to waste over the subject.
My learned friend has tnken this Hcuse over a wide range of subjccts.
He has discussed and demolished the reputation of Mahatma Gandhi and
Justly he ling threatened the Gevernment with dire consequences if they
do not accept his advice and stop the progress of this Bill. Sanatunists
have very short memories and 1 think they are deplorably wanting in the
lIogical sense. The Honourable Member, Pandit Sen, continucd his speech
of 5th September in which he said: The reformers are no representa-
tives of the Hindu community. They are not more than five per cent. of
the entir. Hindu community. Still in the same speech he complained
t .at ne was not accorded a patient hearing in a meeting at Calcutta and
he wantel to eall upon the Honourable the then Law Member as his,
witness, hnt unfortunately the Law Member was not in his seat at that

time.
Pandit Satyendra Nath Sen: What is ke olbjection?

Mr. B. V. Jadhav: Wit and have patiznea  The Honourable Pandit
said that 05 per cent. of the Hindu population is on his side and yet it
is strange that in the meeting in the Alsert Yall 95 per cent. of his
supporter3 could not check the five per cent. of the reformers. Today he
gnys that tne five per cent. of the reformers do not know tpeir religion,
that they do not possess common sense and that they are simply out to
destroy ine Hindu religion. Thas.m'one piece of logic. Tie Sunatanists
always claim that they are in a majority, but they would not allow anybody
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to ascertain the opinion of the majority, because they know in their heart
of hearts that their boust that they are in a majority is a hollow one.
The whole speech of the Honouruble Pandit Sen carried the idea that he
wus up oniy to kill time and not allow a fair play to this Bill introduced
by the Honourable Mr. Rajah. bir, what is the gist of this Bill? What
is the incertion of this Bill? Pandit Sen has been talking hoarse over
the fundumentul rights and over the rights of the Sanatanists or of the
Hindus to worship according to their own religious doctrines. He is
claiming the rights of everv human being, but, at the same time, in the
same breath, he is denying the same rizhts to a section of the Hindu
communityv! DPandit Sen made a greet show by quoting authorities from
Scriptures. In winding up his specch, he criticised the authorities
brought icrward by others and laid stress upon their ignorance of
Shastras. 1 need not traverse the sime ground again. The examination
of these texts is simply barren, without any result. DPandit Sen quotes
verses anl wuthorities, but I challenge him to say whether he observes
themn.

Pandit Satyendra Nath Sen: That question is irrelevant. I do observe
to the best of my ability.

Mr. B. V. Jadhav: It may be irrelevant to the Pandit, but 1 think it is
very relevant on the floor of this House, because that subject has been
1uised by the Pandit himself. May I quote the same sloka which he quoted
the other day . . . . ..

Mr. Amar Nath Dutt: Where is that? In ‘‘Chandal Purana’'?

_ Mr. B. V. Jadhav: Where that is Pandit Sen will tell you. He has
quoted 1t from somewhere. Therein he talks of the untouchability of
women pericdically. ‘

An Honourable Member: At what period ?

. Mr. B. V. Jadhay: Well, the best authority on that is the gentleman
behing you. But I am quite sure the Pandit observes his sloka by night
‘onlv, and not by dav. The women of his family are auntouchable at
nieht. but not by day. 1 pause for a reply, Sir, whether that is not a
fact.

Pandit Satyendra Nath Sen: I refusc to answer it.

Mr. B. V Jadhav: Then he has just now said about the untouchability
of the prustitutes. According to the Brahming, they are untouchable by
day, and not by night. (Laugbter.)

Raja Bahadur @, Krishnamachariar: T obiect to that sort of thing.
Who says they are untouchable by day? They are not untouchable.
Please do not defame the great Brahmin community.

Mr. B. V. Jadhav: Sir, I am the best defender of the Bral]miqs as 1
shall presently prove, but the challenge was given by the Pandlct.' himself.
He said that prostitutes were untouchables. I know they are untouch-

ables’”’ by day.
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Pandit Satyendra Nath 8Sen: Are you speaking of your part of thé
country or of your own community alone?

Mr. B. V. Jadhav: Does the cap fit you? You are welcome to wear
it then. Then I was told thut » Brahmin, whatever his actions may be, i8
not degraded. I have got u very good zuthority for that. In my part of the
country, they say that a Brahmin who has fallen from his estate is the
greatest in oll the three worlds,—and I reaily believe that. My friend, the
Raja Bahadur, also, 1 think, said so, u few minutes ago. Now, 1 would
like to kucw whether the wife of a Brahmin cnjoys the same privileges. 1
think my i.iend, the Raja Bahadur. will enlighten me on this point. What
has the learned Pandit to say about it ?

 Pandit Satyendra Nath 8en: Go on in your way instead of killing time
in this wav

Mr. B. V. Jadhav: I am very glad my Honourable friend has become
conscious that he had been killing time all along. I was expecting that
conscience would prick him some day and 1 am very glad to see that it has
pricked him already pretty quickly. Sir, the main point of the learned
Pandit was that the Chandalas are suffering from their misdecds in a
former birth and that this is the law of Karma. 1 am 4 bLeliever in the
law of Karma myself, but I believe in the Karma of this birth and not
of the last birth. Everyone is enjoying the fruitg of his Karma in this
birth. There may be some advantages from the Karma of the past birth.
This subjes! has been treated verv fully by the very same Vashisht who
was described to have been ‘*Ayonija’’—not born of the human womb—by
the learned Pandit a few minutes ago. In the great colossal work ‘‘Yog-
. Vashisht’’, Vashisht states what the limits of the Karma of the past birth
were. He clearly shows, that as a man enjoys the fruits of the Karma of
- yesterday, so he enjoys the fruit of the Karma of the last birth, but that,
a8 the mustakes of yesterday can be cured by good deeds today, so also a
man can correct the mistakes of his past birth and give a good or -bad turn
to his life in the present age. I make a present of this to the Honourable
Pandit Sen. If he respects Vashisht, he ought -to see that the mistakes
of past birthe can be corrected by good deeds of this birth, and so the
mistakes of the generations of Hindu Rishis and learned men ought to be
corrected by the Legislatures of this day. The Legislature has got the
power to do it, and no argument to the contrary can avail the Honourable
Pandit Sen or men of his turn of mind. Now, basing his argument on
the theory of Karma, Pandit Sen very seriously propounded to this House
on the last occasion his theory.® He said: '

““‘So these untouchables owe their origin to serious violations of marital laws.”

Mav T ask the learned Pandit if all the 40 millions or 45 millions of the
untouchabler. that are now to be found on the face of this country are born
of parents who were responsible for the origin of these untoqchabies b;
way of serious violations of marital laws? Ts that vour opinion, Pandit
Sen?

Pandit fiatyendra Nath Sea: Will you kindly repeat it?

Mr, B. V. Jadhav: Your words are here. You say that thoge wm-
touchnbles owe their origin to serioug violations of muarital laws,”



. THE UNTOUCHABILITY - ABOIATION BILL. 118
‘Pandit Satyendra Nath 8en: 1 sti:k to that view.

Mr, B. V. Jadhav: According to Pandit Sen, 40 or 45 millions of un-
1ouchables that are to be found in Indin are born of parents whose origin
can be “raced to the violation of marital laws.

Pandit Satyendra Nath Sen: What 1 did mean is that their forefathers
were not the lawful children of society, and it only stands to rcason that
as the son of @ Brahmin is u Brahmin, the son of an untouchable is an
untouchal:l2. and so on.,

Mr. B. V. Jadhav: Pandit Sen moans to say that certain individuals
violated the marital laws and guve birth to children from whom all the
45 million untouchables have descended and all the 20 or 25 millions of
Brahmins that are to be found in India have also descended from Brahmin
parents. I¢ not that so, Pandit Sen?

Mr. President (The Honourable 8ir Shanmukham Chetty): The Hon-

-ourable Mecmber should proceed with his speeci.

Mr. B V. Jadhav: My argument shortly is this. 1 am going to show
that Pandit Sen is calling into question the general morality of Brahmin
women. When he says about the violation of marital laws, he knows
it perfectly well that all the children - born out of wedlock are not un-
touchables. They are still touchables and their number is going to be added
in every generation. DBut wncocording to his ideas, the offspring of a
Brahmin wuman by a Shudra is u Chandala, but the member of any other
class is nut a Chandala. So, the marital relations are such that the
parents ure a Brahmin woman and s Shudra man. Now, we find that
there are about 45 millions, according to Pandit Sen, of the untouchables
‘and there are about 20 or 25 millions of Brahmins. 8o, the number of
Brahmin women who formerly went astray and had children from Shudras
was much larger than the number of Brahmin women who remained honest
and lived with their husbands.

Pandit Satyendra Nath Sen: I confess.I cannot cope with your supet-
natural logic,

. Mr. B. V. Jadhav: I pitv Pandit Sen if he cannot understand the logic.
‘The logic is plain, 8ir. The number of untouchables ig at least twice
the numbe. of the Brahmins.

Mr. Amar Nath Dutt: Is not the Brahmin community entitled to
some protoction from the defamatory onslaughts of this speaker?

Mr. B. V. Jadhav: 1 am simply interpreting what T was told in all
seriousness about the oricin of the untouchables. I do not accept his
theory that the offaprings of a Brahmin woman from Shudra man were
the Chandalas. T have got a {heory of my own ae to how this untouchable
class eamo into existence. But the Brahming of today are clinging to the
theory thut they were the offsprings of Brahmin women and Shudlfa men.

Pandit Sen himself has said that.
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An Honourable Member: He quoted Manu.

Mr. B. V. Jadhav: What I wish to say is this that I do not substan~
tiate his theory.

Pandit Satyendra Nath Sen: That is not my theory; that is Manu’s
theory.

Mr. O. 8. Ranga Iyer: If that is Manu's theory, then I should say he
must bé damned.

Mr. B. V. Jadhav: I think the Bralimins have made a conspiracy
of traducing the Brahmin women and I shall stand by the Brahmin women.
I say that the Brahmin women are much better than even Bralimin men.
The Brahmin women have all along kept to the right path, and to say
that they were responsible by their moral slip in favour of the detested
Shudra to give birth to Chandalas is simply false. Manu cannot be
accused of it.  Some Brahmin or some person like Pandit Sen might have
interpolated that sloka in the Code of Manu. But let me assur¢ my
friend, Pandit Sen, that as he did not know the laws of the country and
was simply reading from an article which appeared in the Sanatanist
organ, the Indian Mirror, 8o slso he might have got hold of an article in
the same valued paper which attributed the birth of the Chandalus to
the misconduct of a Brahmin woman with a Shudra. Without realising
the implications of that statement, Pandit Sen was, T thiuk, rather hasty
to quote it on the floor of this House. 1 shall say nothing further on this
point. Whatever the origin of the Chandalas may be, they must be given
the rights of human beings. Pandit Sen has regaled this House bv quoting
from George Bernard Shaw and some authors in America and others.
Even if we take it for granted that untouchability is to be found in America
sr in Africa or in the ducal houses of England, the untouchability observed
in India cannot be justified. Whatever the conditions there may be, the
untouchables of America, the untouchables of Africa and the untouchables,
~f the ducal houses of England are allowed to stay within the limits of
the town, are allowed to have their share of the rights of citizens and are
allowed to-carry on any avoeation they like. The untouchables here are
prevented from doing all these things. The object of this Bill is to help
the untouchabler in the way of taking to any honest calling. At present
a Sanatanist or his sympathiser is allowed to go to a Civil Court and ask
for an injunction if an untouchable claims the right of a human being.
The Bill is really a social picce of legislution. Tt does not come in the
way of any Sanatanist following according to his own conscicnce, and,
therefore, I do not think there is any justification in opposing this Bill.

The conscience of the Sanatanist is a very delicate organ. When an
untouchable becomes a Christian or a Muhammadan, he loses his untouch-
ability and even the Sanatanist does not take the trouble of following.
the religious tenets and he will not take a bath if touched by such a.
person. My Honourable friend, Pandit Sen, on & former occasion told us
that there were certain substitutes for baths. He was asked that as.
he came in contact with the Honourable Member, Mr. Rajah, who is an.
untouchable, whether he took a bath every day after going home. It is
well known that he does not. What is the justification for saying that
there are substitutes for bath. No doubt there are substitutes, but they
will not make one clean. If.a bath is for the purpose of secunng cleanli~
ness, then any substitute for it is of no use. .
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Pandit Satyendra Nath Sen: Cleanliness is of two kinds.
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Mr. B. V. Jadhav: I would like the visible cleanliness and not the
invisible cleanliness of which Pandit Sen is so fond.

Mr. Amar Nath Dutt: You are not much fairer than Pandit Sen. He
may be a little more black.

Mr. B. V. Jadhav: I would ask a simple question of the Sanatanists.
Tf they can have substitutes for bath, can they not find any substitute
or any formula by which the untouchability of these untouchables will
be taken away?

Mr. G. Morgan (Bengal: European): Send them to the League of
Nations.

Mr. B. V. Jadhav: Are the sacred Shastras so impotent that they
cannot find a formula for achieving this? Had they done so before, I
do not think my Honourable friend, Mr. Rajah, would have come forwnrd
with this Bill before the Assembly. The Sanatanists will do nothing of
their own accord and they would not allow others to help in their own
way. They will always try to put obstacles in the path of justice. My
Honourable friend, Pandit Sen’s arguments about the different. avocations
allotted to the untouchables and the distressful condition of the Brahmins
which he described in moving words are, I think, sufficiently convincing
to this House. It is newg to me that th¢ Brabmin community is in a
very periious condition. The Bralimins of olden times had chosen poverty
as the badge of their tribe, but that badge was thrown away long long
ago and the Brahmins are. now to be found pursuing: all avocations and
amassing wealth as much as they can.

Pandit Satyendra Nath Sen: Some of the untouchables also are doing
the same.

Rao Bahadur M. O. Rajah: Why not?
Pandit Satyendra Nath Sen: We do not grudge them doing so.

Rao Bahadur M. O. Rajah: But you say that poverty is the badge of
vour tribe, at the same time you are amassing wealth.

Mr. Amar Nath Dutt: They refer to the ana Babhadur.

Mr. B. V. Jadhav: My Honourable friend does not grudge the untouch-
ables their better days. But his great authority, Munu, whom he follows,
has stated that if a Shudra accumulates wealth he becomes arrogant and
thus he becomes a menace to the Brabmin community and, therefore,
it is no wrong to deprive him ot his wealth. But the forcign Governuient,
shall I say blessed or cursed, I do not know, has prevented all this looting
of the Non-Brahmin communities by the Brahmins and, therefore, the
Non-Brabmin communities should all bless the foreign Govem{nent- Blﬂj,
on the other hand, the Brahmins and Sanatanists like my frlend: Pandit
Sen, who honour Manu and his commandments, must be cursing the
British Government for preserving law. and order.
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Sir Muhammad Yalkub: Sometimes you also jomn them.

Mr. B. V. Jadhav: Sir, the subject of untouchables has been engaging
the attention not only of Mahatma Gandhi, but of greater men before
him. The struggle of the Brahming and the Non-Brahming is an ancient
one. Even in the Vedic period, the followers of Vashisht and the followers
of Vishwamitra were at loggerheads and, according to the opinion of the
learned, Vishwamitra’s was a rebellion against the supremacy of the
Brahmins. The rise of the (Great Buddha and the great Jain Tirthankaras
iz also due to protest against the tyranny of the Brahmins. In the 15th
century. a Brahmin, by name Eknath, threw his heart and soul in the
abolition of untouchability. Tater on, about 1850, the founder of Satya
Sodhak Samaj, Mahatma Jotirav Fuley, also reopened the same question,
but he was oppoesed tooth and nail by the Sanatanists of those davs. The
opposition of the Sanatanist is as keen and as bitter as it cver was.
People of conscience and such people as take compassion upon the poorer
classes will try their best to do justice to the depressed classes and to
oppressed men. The upper classes who are enjoyving special privileges and
who fear that their position might be compromised are always up in
arms against such movements. The attempt of Pandit Sen and men of
his mind is on the same lines. The struggle will go on. The Indian
-conscience is awakened, and Mahatma Gandhi has contributed to that
awakening. The younger generation in larger and larger numbers are
realising the importance of this question of removal of untouchability.
This question is eating into the tender parts of our society. The question
-ought to be solved sooner or later, better sooner than later. I hope that
this House will realise the responsibility involved in this question and give
‘their emphatic view in favour of the Bill introduced by Mr. Rajah.

Raja Bahadur G. Krishnamachariar: Sir, I beg to move:

‘“That the Bill be circulated for the purpose of eliciting opinion thereon by the
3lst August, 1954." :

1rp M

This amendment is practically the same as Mr. Sarma’s except that I
.extend the time up to the end of August, 1984.

Diwan Bahadur Harbilas Sards (Ajmer-Merwara: Genéral): When the

Assembly will be no longer in existence.

Raja Bahadur G. Krishmamachariar: The life of this Assembly has been
extended to the 818t December, 1934, and I always thought that August is at
least five months before December. '

Diwan Bahadur Harbilas Sarda: But the Assermbly will be ‘dissolved
‘before then.

Raja Bahadur G. Krishnamachariar: T am not in the know of gentlemen
who think that the Assembly is going to be dissolved, but T know this that
there is generally a Session in Simls in September. My point is that the
30th June was stated, because, nt that time, it was thought that this Bill
would come up for discussion at Sinla. The discussion did not end in
8imla and the time that is given to the Temple Entry Bill is also required
for this Anti-Untouchability Bili, and that is the recason why I say that the
period lost may be made up by twg or thrce months up to the end of
-August, 1934. '
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Mr. 0. 8. Ranga Iyer: But is there not.a danger of this Bill nat coming
before this Assemnbly at all by putting it off till August in case there is
no September Session, and we have to face a General Election ? Therefore,
I would ask the Honourable Member to be conciliotory and at least to make
it possible for this Assembly to take up this matter. '

Raja Bahadur G. Krishnamachariar: 1 umn glad to have that little expres-
sion that my Honourable friend used, — ‘we have to fuce s General Elee-
tion”. 1 want you to do it; T want you to go into the country and say
that you want to abolish untouchubility. And if the country gives you a
mandate to come to this Assembly on that issue, you ean have your Bill
passed and 1 shall sit down quietly.  IBut certainly my idea is not to shut
it out from this Assembly, but if my friend wants to make it the 1st August,
I would not mind. What I want is that there should be ample time in the
words of ITis Exccllency the Viceroy for all shades of opinion to be obtained;
and | suy that there i8 not mueh time between now and the 30th June
for this Bill to be considered so much in detail, as for instance, the other
Temple Entry Bill. 8o, with your permission, Sir, and in order to satisfy
my friend, 1 will say 1st August instead of 31st August.

Mr. C. S. Ranga Iyer: Ir this not a less complicated Bill ?
Raja Bahadur G. Krishnamachariar: I shall immediately show that it

ie a more complicated Bill.

Sir, in the first instance, I should like to invite the attention of this
House regarding the genesis of this Bill. Mr. Rajagopalachari, a trusted
lieutenant of Mr. Gandhi, has issued a book, numed ‘‘The Plighted Word”’,
in which he gives shortly a history of the introduction of this Bill. Hse
says that in Poona there was a certain pact between Mr. Gandhi and certain
gentlemen who were exireme reformers regarding the rights of certain
classes of the Hindu community, and as a result thereof, there was 8 resolu-
tion passed at a public meeting in Bombay. dn thet zesolution it was
stated:

“This Corference resolves that henceforth, amongst Hindus, no one shall be
regarded as an ‘untouchable’ by reason of his birth, and that those who- have -been
80 regarded hitherto will have the same right as other Hindus in regard to the use
“wf public wells, public schools, public roads and all other public institutions.’’.

I am particularly anxious that this Housge should remember these worde,
‘because I shall have to deal with it in some detail when I come to the

provisions of the Bill itself :

“This right shall have statutory recognition at the first. opportunity, and shall be
one of the earliest Acts of the Swaraj Parliament, if it shall not have received such
Tecognition before that -time.” '

-—Nobody has any objection to that. When your Swaraj Parliament comes,
this will be the first Act—

be the duty of all Hindu ieaders to secure, by

“It i r ‘ it et
e farther agreed that it shall the early removal of all social disabilities now

every legitimate and peaceful means,
imposed by custom, etc.”

Tt is stated that, in pursusnce of this, Mr. Gandhi advised that this

Bill should be introduced and it must be placed before the present Legis-
iative Assembly. Now, my friend, Pandit Madan Mohan Mszllu.v‘gya{, ,Who’g
suppose, is just as good an authority as anybody else in this thatter, an
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to whos> presence and influence Mr. Gandhi owed his ability to pass this.
pact and this resolution at the Conference, says in a letter to Gandhiji with
regard to this resolution:

“‘You referred in your letter to the resolution relating to the removal of untouch-
ability passed at the Bombny public meeting held after the fast week. T agree that
it is the duty of every Hindu who was a party to it to make good the resolution. And
it is to me a cause for supreme thankfulness that I was able to persuade the orthodox
people assembled at the Mahasabha to pass the resolution they did which goes almost
as fur as the Bombay resolution. But you will, of course, aleo agree thut we are
equally bound to stand by the proviso of the resolution passed at the pullic meeting
held in Bombay on 30th September last, which stated that in the efforts to be made
to secure the benefits nentioned in the resolution to the depressed classes, no force
or compulsion shall be used, but resort shall be had to peaceful persuasion only. I hold
that this rules out Satyagraha or fasting tn have the temples opened to those who
are at present not allowed to enter the temples. T alsn hold that this rules out, even

more clearly, any attempt to seek the help of the Legislature to secure such entry
into templos.”

So that Pandit Malaviya, who was instrumental in getting this resolu-
tion passed, clearly nnderstood the resolution to mean that such an attempt
as is now made through the Legislature, should not he made., but that it
should be done through peaceful means. The peaceful ‘means culiinated
the other dav in a speech made by Mr. Gandhi at Raipur where Le told
the audience in all seriousness ‘‘Tf vou do not abolish untouchability volun-
tarily, force will be used’’. He said that in so many words. T challenged
him by a letter in the public press whether or not he nsed that language and,
if 8o, whether it wss in accordance with the rerolution of the Bombay
conference that it should only.he by peaceful persuasion and by no other
process. However. that is bv. tha way. 8o that it is perfectly clear that
Mr. Gandhi, the father of this resolution, desires that it should po through
this Assembly, although another pentleman of equal standing interpreted
that resolution bv saving that recourse should-not-be had to the Assembly;
»d, consequently, I.submit, this is practically a process of coercion by
which it is attempted by Mr. Gandhi to remove untouchability by having
recourse to this attempt to get this Bill passed . . . .

Mr. C. 8. Ranga Yyer: Passing of legislition means cberpion.‘d()es it ?

Raja Bahadur @. Krishnamachariar: The passing of legislation is cer-
tainly coercion, for the Legislature compels persons to do things which are
guamst their conviction, which are against the dictates of their religion
which have been purposely excluded from the Legislature by all principles
of justice and good Government: that is the reason why I say it is coercion.
In fact, s legislative Act is an act of coercion: it may be a right sort of
coercion; every legislative enactinent is o coercion and the sanction behind
it is the punishment that a man would be subjected to if the order embodicd
in that legislative enactment is disobeyed, and, consequently, onie need not
be ashamed to say thut recourse to the legislature is an sct of coercion . . .

Mr. 0. 8. Ranga Iyer: But will you agree to this coercion if I get a.
mandate from the people ?

Raja Bahadur G. Krishnamachariar: Then it is not coercion at all: it
is only an expression of the peoples’ will through the constituted authority.
The very hypothesis puts out of court the question of coercion, because,
when the Legislature, as it is supposed to be the mouthpiece of the com-
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munity acting under its suthority, finds that the community wants a cer-
tain thing to be brought into existence, it is the only organ‘by which thst
thing can be brought into existence, and, consequently, it is absolutely
no cocreion whatsoever . . . . .

Diwan Bahadur Harbilas Sarda: You mean the majority of the com-
munity ?

Raja Bahadur G. Krishnamachariar: This counting of heads is a matter
which is a very long story and with which I do not want to trouble the
House: the majority and the minority is a question which can never be
determined . . . .

Diwan Bahadur Harbilas Sarda: You mean the mandate should be given
by the entire Hindu community without one man dissenting?

Raja Bahadur G. Krishnamachariar: I do not want to go on with these
hypothetical matters, because my friend, Mr. Jadhav, will get up and say
that the only thing I am doing is to waste time and not to say what I have
tosay .. ...

Mr. President (The Honourable Sir Shanmukham Chetty): The Houae
now stands adjourned till Half Past Two.

The Assembly then adjourned for Lunch till Half Past Two of the
<Clock.

The Assembly re-ussembled after Lunch at Half Past Two of the
‘Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the
Chair.

Raja Bahadur G. Krishnamachariar: Sir, just before we separated for
Lunch, I was referring to the genesis of this Bill, and I quoted Mr.
Rajagopalachariar’s explanations as to how the Bill came into_existence.
I also pointed out how the venerable Pandit, Pandit T\‘Iulu_vl_y{u, F]Id .no.t ayree
with tho rtep that has been taken. Mr. Rajagopalachari, in justifyin;; his
position, has trotted out the old argument that the Pritish Jl.x(?ges have
been standing in the way of the Hindu soviety, as they sterilisel the
Indian society by laying down laws which are no more observed by the
people. S8ir, I am not a prophet. I do not beiieve in prophesymp unless
I know the whole position thoroughly, but 1 know .tlns much that the
British Government hps got to administer the Hindu law for the
Hindus. . . .. ..

Diwan Bahadur Harbilas Sarda: As they understand it.

Raja Bahadur G. Krishnamachariar: Of course, as they 11nderstgnd it,
because, so far as man is concerned, his inelligence is limited. . . < .

An Honourable Member: They have misrepresented the lais.
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Raja. Bahadur @. Krishnamachariar: And so have the reformers. I
am very sorry that those: who live in glass houses should attempt to
throw stones at them. Those who do not know anything about the
Hindu Law, those who do not know a word of Sanskrit except just enough
to misunderstand, pose here as authorities on Hindu Law. The tra egy
of the constitution of this Assembly is that men who never read Sanskrit,
men who do not understand the Sanskrit language, men who never
attempt to see why it is that certain laws and regulations are laid down,
but are simply led away by the observations of orientalists who, hundred
vears ago, when researches had not advanced very much. were content
only with looking at the contradictions and were not able to reconcile
them. come up here and attempt to lay down laws for the Hindu society
by saving: ‘‘Oh, this is a hopeless mass of confusion—vou can never re-
concile one dictum of the Hindu Law with another’. Aud thnt is what
Sir Thomas Strange said on one occasion. He lived long before the
books were translated. My friend, Mr. Rajah, in his great enthusiasm to
support his Bill, had the misfortune to quote Sir Thomas Strange. Sir
Thomas Strange’s Hindu T.aw has already been exploded. We have gone
very far from him. Much water has flowed under the bridge since his
time, and even if he came hack to life, he himsclf would not agree to
most of the propositions that he laid down. I was only pointing out in
reply to an interruption from my revered friend, Diwan Bahadur
Sarda, that the Judges who decided at that time decided the Hindu Law
as thev understood it, and T sraid that the tragedy of the pnsition was
that the reformers were equallv so, thevy did not understand anything
about the Hindn Law, and vet thev took upon themselves the responsi-
bilitv of amending it.  That is the misfortune of it. If these people,
who have to frame the law, are also compelled to administer it, then they
would understand the difficulties. The fact of the matter is that
they framed the laws in anv wav they liked and left it to others to ad-
minister them. The position, as it exists at present, is well summed up
by an European author of great repute, and this is what he says:

“When things go wrong with the social stracture of a nation throurh the general
decline in the ability and stamina of its manhood, two distinct tendencies seem
alwavs to bhecome noticeable. The one is to interpret changes which are merely the
hreskdown and decav of old and healthy institutions as signs nf nrogress. In our era
this is called evolution. and the other is, owing to the uniustifisble laws. confided in
the governing classes, it is for every one. qualified or ungualified, to refer himself
as entitled to make an attempt to put matters right.”

A little later the same author says:

“Truth to tell, such a multiplication of nohodies far from producing somebody
merely increases and complexes the already existing confusion.’

The position is this, Sir. Old institutions are dving out, and they have
ceased to command respect owing to the extraordinary system of educa-
tion that we have been receiving. We have been brought up under a
system of education which has deprived its recipients of all respect for
our ancient cultnre. We are all brought up under such environments that
these cld institutions would necessarily tumble down—because these re-
formers say: ‘‘Oh, we are now reforming’’. The result is that everybody
attempts to do things which he is not qualified to do, and all these no-
bodies put together, in the nice language of this author whom T have
quoted, cannot produce somebody and they only produce confusion worse
confounded. That, Sir, is the position and that also forms part of my
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-argument in connection with the genesis of this measure. It is a tragedy,
it is one of the misfortunes of what they call the path of democracy,
that religious matters, matters which should form the subject of consi--
deration and decision by persons who have spent the whole of their life
in the study of the subject, are left to people who do not understand’
sufficient Sanskrit, to peopl® who get into thesc Assemblies by means
of a qualification absolutely divorced from anything like the necessity to
have a knowledge of even the elementary principles of law or experience:
of the world. . . . ..

Mr. B. V. Jadhav: Is it not u gibe against the Professor?

Raja Bahadur G. Krishnamachariar: It is not a gibe against the Pro-
Jessor; it is a true, faithful and honest picture of what obtains, and who-
ever thinks that the cap fits him, I have no objection for hig putting it
cn.  That being the position, what is it that this Bill seeks to do? 8ir.
I submit with all respcet that it does interfere with religion, and my
first authority is Mr. GGandhi. Mr. Gandhi is responsible, he is the father
of this movernent. He admits, when challenged by Sir Nripendra Nath
Sircar, that there is nothing of polities in it, it is entirely a matter of
religion, and the Government of India, in giving their sanetion, admitted,
—T mean the Governor General admilted, that it was a question of reli-
gion, in the fuce of all these, this is what the Statement of Objects and
Reasons savs:

“The custom of regregation of cevtain Hindu clusses as outeaste and untouchable
and the social and other disahilities they suffer nnder in consequence of such custom,

have heen the sulbject mntter of universal condemnation

I think I shall dispose of the whole thing. in this way. There used to
be in England a story about the threc amiable tailors of Tooley Street
who said: ‘““We the inhabitants of Great Britain and Ireland, we represent
the whole of the United Kingdom'’. Exactly in that manner these people
start by saying that this has been the subject matter of universal con-
demnation. Who condemns them? Half a dozen of these gentlemen,
who. under a misguided education, lose respect for everything that, accord-
ing to their old traditions. they ought to have respeot for, shout loud.
There is a newspaper press behind them which reports every act of
theirs—it may be sense or nonsense or anything, and consequently the
peonle see only one version in that newspaper, and they eay it 18 univereal
cendemnation. I am reminded, Sir, of a famous passage in one of Burke's
speeches where he speaks of the grasshopper in the field making a tre-
mendous noise, while, on the other side, the great cattle after feeding
lie down under the oak chewing the cud. Tt is these grasshoppers that
make the noise, and people are led away by the fact that the whole country
has universally condemned it. . . . .

Mr. C. S. Ranga Iyer: Who arc the grasshoppers

Raja Bahadur G. Krishnamachariar: They are the hundful of re-
formers who think that they have got the whole country behind them.
Sir, the fact is, they have been educated, they ure out of employmer t, and
they want to try and get employment in this manner. So. they go about
the country saying, if anybody has got any money, get hold of him ‘and
attack him. If the Government are not going to make him: a Gov-
ernor or a Deputy. Governor or whatever it is, this is a Sainnic Govern-
ment and it must be put an end to. If somebody else has got some
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lands, expropriate them. These things happen, because unfortunately
people there are out of employ, and the only education that they get is
literary education for whomn no Government on earth, even if all the
persons had to be employed, could find egiployment. And these are
the grasshoppers.

Mr. O. S. Ranga Iyer: But do the non-reformers come under the
category of cattle, to complete the quotation of the Leader of the Centre
Party ?

An Honourable Member: And chew the cud!

Raja Bahadur @G. Krishnamachariar: And chew the cud entirely regard-
less of the noise that the grasshoppers make. The cattle that i8 of use
tu the country, the cattle that produces the wealth of the country, having
done its work in the morning, having had the feed, goes and sleeps under
the tree quite unconcernedly, in spite of the howling of the grasshoppers
all the time. 1 say the non-reformer is that. 1 say with all respect to
my Hcnourable friend, Mr. Jadhav, that we form 95 per cent. of the
population, and if you go and count, you would probably find that we
form even more than that. 1 do not attack the reformers. I greatly
respect them for their courage in coming out for reform, but my little
objection to them is, why shove down your ideas of reform down our
throats. By all means form a separate community. But what I object
to is this,—80 long as you want to be a Hindu, follow the Hindu tenets,
have the courage to do so. As Sir James FitzJameg Stephen said at
the time of the discussion of the Civil Marriage Bill, we can frame laws
for people who call themselves Hindus. we can frame laws for those who
have seceded from Hinduism and hold their own convictions, but nobody
ou earth, not even the British Government can ever frame laws for those
who want to call themselves Hindus, byt who would not abide by any in-
junctions contained in the Hindu Shastras. That is my little trouble
with the reformers. Otherwise, I have nothing but admiration for the
cournge that they exhibit in spite of the fact that later in life they
will be thoroughly disillusioned and unfortunately find that it is too late
in the day for them to change. The Bill says, and I read it for the purpose
of showing that it does interfere with religion:

‘“‘Notwithetanding anything contained in any existing enactment, regulation or
order and notwithstanding any custom or usage or interpretation of law, no penalty,
disadvantage or disability shall be imposed upon, or any discrimination made or
recognired agninst, any subject of the State on the ground that such person belrngs
to an untouchable caste or class among Hindus, and no Civil or Criminal Court shall
recognise any custom of untouchability or base its adjudication on such a custom.”

Certain religious ceremonics have got to be performed at a publie
place, for instance, on the river banks and in tanks, and I go and sit
there, collect my people and perform the religious ceremony. If this
Bill is to he passed, a member of the depressed class—I do not call them
untouchables, because, as T shall presently show, there is a great deal
of fallsey in thus naming them, I would much rather go by-their ancient
name of denressed classes. These people come and they sit there by
me and wosh their clothes snd all their water is splashed against me
and they bring their community and they sit there and wash to prevent
me from performing the religicus ceremony. 1 have absolutely no
Temedy against them, and that is one of the ways how it is possible for
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them to interfere with my religion, and that is the reuson why 1 say
and why Mr. Gandhi also admits that it is a question of religion which
be is now uttempting to refurm, and reform in a peculisr way. Two
things he has told us. The first thing 1 have already said about his
speech in Ruipur where he hus threatened us, unless we say that un-
touchability is gone, he is going to muke us do so by force. 1 cannot
for the life of me understand, and probably I am dense, I hope that some
follower of Mr. Gandhi,—probably my Honourable friend. Mr. Ranga
Tyer, who is spoiling for 3 speech immediately ufter me in order to smash
me—1I hope he will be able to show how by force he is going to make me
say that untouchability is gone from today. (Mr. (. S. Range Iyer:
“Force of opinion.’’)  Yet, at the same time, ho says, getting rid of
untouchability is not a question of force or law or anything of the kind,
but it is a change of heart. That is to say, putting it psychologically, you
are going to tell a man who is to be friend with me, like him, love him and
directly it is so stated. I am going to like him! Ancther ig this, it is
even more fearful.  Hitherto Mr. Gandhi was a mahatma, now he has
become a prophet. He has become a prophct with a curse in his hands,
and that curse he will bring out in this manner, and hie has pronounced
it in this way. TIf Hinduism will not get rid of this untouchability
Hinduism shall perish. Cowper has said: i ‘ ‘

‘“‘Rome shall perish,

Write that word in the blood that is spilt.”
*“Hinduism shall perish,

Write that word in the untouchability that it suffers.
Parish hopeless and abhorred.

Deep in ruin as in guilt.”

If untouchability is not removed, the Hindu religion will cease to exist.
Listen to the story of Hinduism. Hinduism has been in existence for 5,000
years. People will never believe the Puranas, because they say it is all
mythica! stories.  Fortunately for me, I have got a right minded
Englishman, Mr. Justice Pargitter. who has written a book, called ‘““An-
cient Historieal Traditions’’, and let all those gentlemen. who defy the
authority of the Puranas, listen to what this gentleman has said. Tt is
.always easier to speak

Mr B. V. Jadhav: Do you accept Mr. Justice Pargitter's conclusions ?

Raja Bahadur G. Krishnamachariar: I do not know what his gonclu-
-sions are cxactly vou refer. When 1 am referring to one matter, 1 hope
I shall be allowed to finish. and if I find that his conclusions as regards
other matters are unpalatable, I am quite preparod to meet them, bub
I am now dealing with a point which ought to be umiversally admitted
as correct and it is this. Mr. Justice Pargitter said, it is easier to speak
the trutl, {hun falsehood. It is impossible to believe that those people
5.000 venrs ngo sat down and deliberately concocted stories, for what?
They are dead and gone, and why should they deliberately concoct these
stories ? Consequently the presumption is that those .strones aro t{]l;eé
angd it lies upon those who denv the truth of those stories to prove tha
thov are false. That is not what T say, but Mr. Justice Pargitter, atini:n
who oceupied the position of a Judge, and T suppose he lmsw fsgme T%
of what he was talking about and probably of dinlectics an 0 th.h
voti do not want to go so far back as the Vedas and th“;'(’i”}':fm't ’ "f;
wns a person of the name of Megasthenes who has recorded his iravels

c
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in India, and you will find, while describing the state of societv at that
time he vefers to the existence of this untouchability. I think
Megastheneg came here some time either before or after Alexander the:
Great, I do not remember exactly, it was certainly 2,000 years ago. For
2,000 years Hinduism has lived and, God willing, it shall iive for acother
2,000 years in spite of the anathemas that have been poured upon it by
prophet Gandhi. It is not Megasthenes alone, there was Fahian. the
Chinese traveller, who came here about the eighth century; he referred
exactly to the same state of things. He pointed out that there was a
certamn class which were following professions which made it impossible
for the general community to live ntar them, and so on and so forth,
That js to sav, he was referring to the depressed classes, and I believe
it is 1,200 years since Fahian came and went away, and Hinduism is
still ulive, notwithetanding the fact that untouchability is.also alive.
Conrequently all these imprecations fall completely flat upon us, because
the basis of this untouchability, if properly understood, is in truth an
eternal law. It is not a law made today, it is not a custom as it is
wrongly alleged to be, but it is based upon the fundamental, eternal,
impartial and moral law of God and nothing else.

An Honourable Member: What did Ramanuja say?
Raja Bahadur G. Krishnamachariar: I am coming to Ramanuja. I

have oot to say a lot abou! Ramannia—the misreading of what he said.
T max assure mv Honourable friend that 1 am not going to leave this
subicet without referring to certain fantastic arguments that my Honour-
alle friend, Mr. Rajah, put forward during my absence in connection with
Temple Entry in supporting the position that he took up in connection
with the depressed classes. But, Sir, I am now on the question that,
affeotine ne it docs an important.  relicious  aucestion, this Tecislature
could not and ought not to interfere with it. I know the
sanction of the Governor General having been given under section 07, this
Legislature is perfectlv right to discuss it, but I respectfully say that the
sanction is not correct and I ask vou, as a matter of ruling, to kindly
hear what T have got to submit and then say whether I am right or
wronz. I know there is a clnuse which savs that the conduct of the
(lovernor General, except as the head of the Government of India, cannot
be questioned on the floor of this House. I am not discussing the conduct
of the Gavernor General ns the renresentative of His Majesty: under see-
tion 63 of the Government of Indin Act, this Teeriglature consists of three
personalitics, first the Governor General, next the Council of Stutc and
lastlv the Lecislative Ascemhbly, and that, withont these three factors
comhinine. there i8 no legislation at all, and if you kindly refer to the
scetion which lavs down the necessity of sanction of the Governor General
and the various acts which the Governor General is intended 1o pursue in
ease of a difference of oninion hetween the two Legislatures or in the ense
of n deadlock, vou find that those provisions as well as the nrovision
which emnowers him to veto, at the end of all these proceedings, all these
come under the head of legislation in the Government of India Act com-
mencing from section 68. When T respectfully submit that the Governor
Genoral was not instified in giving this sanction, T onlv refer to his act
as part of this Legislature and it would not be correct to say that 1
eanhot critisise the action of one part of the Legislature in connection
with ‘a maotter which concerns vitally the jurisdiction of tliis House to
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entertain or not to entertain & measure of legislation and, I submit with
all respect that this being a matter of religion no permission ought to have
been given. Lord Irwimn, in his reply to the Muhammadan Deputation,
led by Mr., Muhammad Ali, stated ‘‘As long as it i made clear t¢ us
tbat it was a question of religion, we never went near it’’. This being
admittedly a religious matter, no sanction ought to have been given and
all' we would like to say is that it is wrong. Beyond that, I do not know
if T can ask you to take the subject off the hands of the Legislature,
because the previous sanction required by the Act not having been lawfully
given, there is no sanction and consequently there is no Bill which under
the law you can take cognizance of in this place. :

Diwan Bahadur Harbilas S8arda: Then why do you speak?

Raja Bahadur @. Krishnamachariar: If I had the power in my hands,
I would have said: “‘There is no Bill before you, gentlemen, you go cut’’,
but 1 have got to get the President to agree with me. If I sit mum,
the President will not know what is passing in my mind. He has got
to give a ruling as to whether there is a Bill or not. The (rovernor
Geperal has gone through the operation of giving sanction to the introduc-
tion of this Bill, but that is not a sanction as contemplated by law,
becaus¢ it contravencg the fundamental principles wupon which the
Covernment of India ought to be conducted, because the Governnmient
of Indin for 150 years have said that there should be no interference with
relizion and they have always repeatedly said so. The Governor General
knows exactly the circumstances, the condition and the limitations under
whici he is exercising the discretion vested in him by law, but thei dis-
aretion ought to be in consonance with the general principles of the
British Government, and onc of those principles is religious nentrality.
The Governor General having transgressed that, the sanetion that he
gave, althouch it is said sanction, is not a sanction in law and 1. there-
fore, respectfully invite vou to hold that this Bill is-not in order. Wh=n
a thing is stated in a particular form, it is not properly appreciated.” It
has heen like that from the beainning of time and T respeetfullv invite
you to consider in an impartial manner, in a judicial manner and in &
just manner whether my contention is correct or not. That being the
nature of the Bill, T say that it ouvht not to have been brought Letore
the legislature at all, but, unfortunately, as it has come, 1 wouid ask
this Legislature not to have anythine to do with this. Now. whv wants
thic measure? This is rather interesting. Who are the gentlemen who
Jhave sioned the Statement of Objects and Reasons; They are Mr. M,‘ C.
Rajah, Mr. C. S. Ranga Iver, Mr. Eajaram Pandian, Mr. S. C. Mitra,
Mr. G. P. Singh, n group which is vro-Gandhi, which is alwavs after
reform, whether it is going to be useful to the community or nof T ’“3
not nsing the word in anv offensive sense. [ have got the highest """f"",'i
for these gentlemen. These people say that this measure 13 universally
demanded.,

1 happen to have heard. unfortunately T have not had the P]_er.suro f)f
mecting  him, of a gentleman of the name of Mr. . Snmvlﬂ“’:’l’.r m
“Madras. who belonas to the depressed classes. He is n """‘]"“”"bT_".‘(’ i« ‘f
He is aleo a Vakil of the Madras High Court, I do not kngw.dr S'rwge Pe
had had somethine to do with learning law under my friend, B G -

. mening i enrolled Vakil of the
Rramaswami  Aiyar. Therefore, I say, he is an d he knows what
Madras Hich Court. He knows somethine about law an d':)’ccu ng the
he is talking about, and, being an educated man an PV"Jé
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porcition that he does among the depressed classes in thé Madras Presi-
dency, 1 supposc his voice is entitled to be heard equally with my fricnd,
Mr. Im]nh Beforc I proceed with that, I will tell you one thing. 1 have
got the highest regard for Mr. Rajah and that regard is reciprocated by
him, if I may say so without any conceit, I have accepted him as the
Secretary of my Party and we have been getting on very nicely, without
any friction whatsoever. From that you may have some idea of the
regard | have for him.

Sir Muhammad Yakub: Will you invite him to dinner?

Raja Bahadur G. Krishnamachariar: T do not believe in that very very
old fashioned way of thinking which believes that unless you sit down
with & man to dinner, you are not his friend. I know the saying that if
vou want to reach an Englishman’es heart, you must go through his
stomach. We are not Englishmen. We are lndians, and, from time
mmmemorial, we have been accustomed to eating separately, but working
together in all other respects.

Mr. B. V. Jadhav: May I remind my Honourable friend of the sloka:

Dadati J)mhgnnhah guhyamakhati prichchhati
Bhunkté bhogayaté chasva shadvidham pritilakshanam.

Rafja Bahadur @. Krishnamachariar: Sir, the Vedas said,—well, 1
3pm.  will not now go to the Vedus, I will go to a poet by the name of
Pope who said:
B P .\‘lntlc learning s o (]illl;{«.‘l‘()!lﬁ_(hiﬂﬂ,.
Drink deep, or taste not the Pierian spring.’

Certain gentlemen, as I suid, know just enough to misunderstand and
<uli passages from out of their context and they unfortunately have the
habit of saying various things. I do not say a word about my friend,
Mr. Jadhav, who is a very learmed man, very learned indeed, but that
is the general position and it is impossible to go on with what little T
have to sav,—uscless or uscful, having sensc or no sense, if these things
go on. Therefore, 1 suv in regard to what my friend, Mr. Rajah, und
othess ¥ay in this Statement of Objcets and Reasons, namely:

“There is at present a great wave of feeling throughout India for the rems.val
-of the disabilities of these Depressed Clagses which, in the interest of humanity
and general welfare, advantage shonld bhe taken of by the State. Tt is, therefore,
desirable that a general law should be passed prohibiting  the  vecognition of any
rights. or disahilitiex arising ocut of the usage regarding untouchability. either in
‘Civil or Criminal Courts.”

I say it is not a custom, it is not a usage, it is based on solid Shastric
directions. This brings me to the question whether there are Shastric
grounds. But T will not trouble this House with quotations from the
Shastras which evidently operate upon the minds of certain of my friends
here liko the red rag to the bull,

Mr. C. 8. Ranga Iyer: Quotations from Burke or Pope are an improve-
ment.

Raja Bahadur G. Krishnamacharfar: Tt is o matier of taste after all.
Then the trouble about us is that this House takes upon itself the duty,
the right, the privilege of interpreting what we consider to be our nncient
sacred law. When T sdy that any provision is ugainst. the provisions of
the’ sacred Inw and when I am challenged that tiere is no such law and
when I begin to quote that law, they are all disgusted. They say: *“We'
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know your arguments already’’. One gentleman actually said in another
connection: *‘Can we not take the speech as read ?*’ That, Sir, is not the
sort of responsibility with which Honourable gentlemen, who come to this
House, should approach these questions. You may or may not agree with
me, but when you want to talk on what I consider to be the principles of
my sacred religion, T am at least entitled, as a matter of courtesy, to a
respectful hearing. Tull me to pieces if you like, but the mentality that
was cxhibited especially on the last ocecasion when my Honourable friend;
Pandit Sen, was speaking, when the remark wus interjected: ‘Can we
not tuke the speech as read’™ i3 verv much to be regretted, and such a
remark is one that no one outside, who has got any sense of responsibility,
would give utterance to, and I do not see any reuson why people who feel
bored when they come here with the ostensible idea of discharging a duty—
and one of the duties being that this House being seized of this Bill should
give a patient hearing to what we have to say when we say that it is
against the Shastras, and so on—I do not see any reason why people who
fecl bored should give expression to that in a most offensive manner; T
do not, of course, in the least mind people being bored. Now I want just
to refer to this fact that when Mr. Gandhi was in Muadras, His Holiness
Shankuracharva of Puri—who is as good a man certainky as Mr. Gandhi—
sent, him o challenge saying: ‘‘You say that there is no reference to un-
touchability in the Shastras. Will you come and have a discussion with
me ?"”’ His Holiness Shankaracharya got a reply saying: “‘If you like, we
shall have a private discussion over the matter, but I do not like to appear
in public’’. Shankaracharyn said: ‘‘This is not a private matter, it is no-
question of o marriage, T want the people to be satisfied that your public
statement repeated over and over again that untouchability is not provided
for in the Shastras should either be proved by you or I should be able to-
convinee you that my position is correct.’’

Mr. 0. 8. Ranga Iyer: But has not the Mahatma the right of choosing
his platform and his opponents ?

Raja Bahadur G. Krishnamachariar: Of course, but I have never yet
been able to find out whether he chose any platform although every time
he said that there was no provision in the Shastras, every time there was
a challenge that there is a provision in the Shastras. Four years ago, when
he went to Madras, he challenged the Pandits of Kumbakonum—=a very
bad placc—and the Pandits took up the challenge, but he said he had no
time in Kumbakonam. Well, it costs only Rs. 2-4-0 from Kumbakonum to
Madras, and several of these gentlemen went to Madras, for three days
they were waiting, but Mr. Gandhi had no time. Demonstrations were
taking place in Gandhi Park and Tilak Ghat. However, the Pandits had
wbout five minutes discussion at which Mr. Gandhi said in effect: “‘I do
not care about your Shastras. What I consider to be Hinduism is the
correct iden of Hinduism and, therefore, you may walk out.”” I have
newspaper extracts, Sir, to prove that. Now, there is this challenge.
The trouble is that Mr. Gandhi is compelled, by a peculiar combination
of circumstances, to change and change. At first he said: “We will have
Swaraj in a year”’. Then there was non-co-operation. Then there wus
the unfortunate programme by which at least 20,000 to 30,000 students in
the Madras Presidency were wesned away from their studies and from
their homes und who are now strolling in the streets for want of employ-
ment! Now, he pretends to have abandoned politics and hus taken to t(}us
religious propaganda in reference to which his own friend, Mr. Jamnaha&
Dwarkadas, says: ‘Tt is all sbunt, don’t believe it”’, and, lastly, he has
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now adopted the pructice of collecting money from poor boys. He has
even got from a misguided girl in Mulabar her diamond jewellery and
necklace. (4 Voice: “In Malabar®”’) Yes, in Malabar, at a meoting
there, a girl of the nume of Kaumnudy, evidently born of a high-class Navar
family, took out her jewellery studded with precious stones and presented
that to him. Now, Mr. Gandhi thinks that he is going to remove un-
touchability by collecting funds in this manncr! By all means, if there are
fools enough to pay money, let them do so, and T have got the authority of
Professor Marshall for sayving that mankind is gencrally foolish in all its
affairs, and it is no concern of mine. 1 am only afraid of what the British
Government may be thinking. On the one hand we go and cry before
them that there is ruin and distress, and so on. On the other hand, the
British Government might say. *‘Look, what is going on there. Purses
of Rs. 10,000, of Rs. 20,000 and more are pouring in for Mr. Gandhit*’
What becomes of our position when we go before the Madras Government
-asking for remission of lund revenue? They might say: “Where did it
all come out from for Mr. Gandhi?”’ To resume, I say, for Mr. Gandhi
to come forward and challenge that there is no authority in the Hindu
Shastras in respeet of untouchability is to say 2 thing with his tongue in
his  cheek. becutise he never studied the Shastras, he never
cared to study the Shastras, he did not and does not care
for Hinduism, his Hinduism is not the Hinduism as it is
observed today. Tt is, in fact, stated by Mr. Gandhi in a book by Gray
and ‘Parekh that ““The Hinduism that T follow is not the Hinduism that
common people follow; it is something which brings into rclation my
‘God and my soul.”” I do not know of any such Minduism in the world.
I know the Sunatan Dharma which follows the Vedas and the Shastras
as traditionally interpreted and T say this with all the sense of respons-
ibility. T have the highest regard for Mr. Gandhi. He has got the courage
of his convictions to such an extent that today he will say one thing and
tomorrow he will sav quite a different thing and he will justify both. A
man who talks like that is no doubt a singularly courageous man, because
he is not an ordinary man like myself who has the misfortune of appearing
in the cartoons of the IHindustan Times. He, as I said, is a big man
whom the whole world is watching. His every action and every movement
is being watched by a horde of reporters and the news that he sat in the
-chair at 12 hours and 14 minutes flashes across from one end of the country
to the other. Such a man does want an extraordinary mental courage to
change his opinion as one changes his clothes and then be able to justify
everything or forget the whole thing and never bother his head about the
prcvious opinions when they are challenged by the people. Of course, when
I talk about Mr. Gandhi I talk about him with all the respect that I feel
for him. But I have got to speak about him, because, were it not for
him, all these things would not have come up. My friend, Mr. M. C.
Rajah, had the honour of being o member of the Indian Committee which
was attached to the Statutory Commission and he lhas recorded s note of
dissent there. He has given a catalogue of the disabilities that his commu-
nity is labouring under. I have no objection to that; he has got every
right to do that. But I happen to remember—and I am saying this subject
to correction—that he never said anything ahout the abolition of untouch-
ability or the temple entry. That was s matter of later growth when
Mr. Gandhi thought .o

Rso Bahadur M. O. Rajah: I have mentioned that fact in the report.
The Honourable Member haé not read it carefully.
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.Raja Bahadur G. Krishnamachariar: You need not have added the rider.
Being an old man, T am likely to forget. If I was quite as young as Mr.
Rajah is, [ supposce T should have remembered it.  That is why T said that
T was speaking subject to correction. T always speak subjeet to correction.
80, if he did refer about the temple entry, all honour to him. Sir, there
is & gentleman of the name of Mr. Sinivasan and he gave rather an wn-
comfortable half an hour to Mr. Gandhi in publishing his manifesto in the
Madras dailies.  Mr. Gandhi wanted to raise the status, at least according
to his light, by calling these gentlemen 1arijans. That is & very insulting
term to use, if you wiil pardon me to say so. A Harijan is a man who is
devoted to God.  Are we not devoted to God?  Are not all the Members
of the Assembly devoted to God? Why should they not be ealled Harijans ?
‘Sir, they are calling them Harijane out of mere spite and malice. They
think that by doing so the red will become white or the white will become
black. 8ir, Mr. Gandhi is not my friend. (An Honourable Member: “‘Is
he vour enemyv?’’) This is a strange logic and is a mentality of some
Honourable Members. [f a man is not my friend, he is my enemy! Tha
contrary docs not follow. He is not my friend, because T have not been
scquainted with him. That does not show that he is my enemy. There arc
k0 many people in India who are not my friecnds, but surely they are not
my encmies on that account. Mr. Srinivasan said: ‘‘Leave our polities
to ourselves’’ and that settles the whole affair. e says:

‘“T'emple entry not urgent; it is the economic position which troubles us; co-
-operate with us; depresred classes community was not consulted when you chose to call
them Harijane; large sections of the people resent the name Harijan.”

Rao Bahadur M. C. Rajah: Will you please read Mr. (Gandhi’s reply?

Raja Bahadur G. Krishnamachariar: I do not care what Mr. Gandhi
-says, but [ care a great deal what the depressed classes themsclves say.
Mr. Gandhi gives a reply today which, I am perfeetly sure, will be changed
the day afttrr tomorrow.  So, I am not concerncd with that sort of a gentle-
man who is alwavs chuug}ng_ (Interruptions.) I do not wish t be interrupt-
ed, because T huve no time, otherwise 1 should have been only too glad
to discuss this matter. Besides, this is not a debating club. You mus$
remember that it is an honourable Legislative Assembly where we uare
-concerned with the making of laws. Mr. Srinivasan says that a largs
namber of the depressed classes resent the word ‘‘Harijan’’, but the word
‘‘Harijan’’ has come to stay. It sticks. If my friend. Mr. Rajah, is quit:
happy over that word, 1 shall make a present of it to him. From tomorrow
1 shall call hin Harijan Rajah and not Mr. Rajuh. I hope it will satisfy
Lin. But the fuct of the matter is that an equally respectable gentleman
like Mr. Srinivasan told Mr. Gandhi that the name of ‘“Harijan’’ is8 not
wanted by his community and he also told himn that the temple entry was
noi urgent. IHe says in effect: **Give ug education and improve our econo-
mic condition.’’ 1 have said once before in this I{ouse and I repeat it that
yoeurs and years ago--this was in the year 1830 or 1881 when I was in the
college, when perhaps you were not born, Sir,—therc was w gentlemon
named Peter Pauli Pillai. He belonged to the depressed classes. After-
wards he becume a Christian and thereby he was enabled to g0 to England
and got himself called to the Bar. When he came back fo_Indxa. he did
not practise, but dedieated his whole life to the service of his oommumt{.
if anybody has the curiosity to refer to the series of articles that he wro ?
to the Hindu in those days, he will find him saying that tbo queatmnho

. the depressed classes was not a social question, but an economic one. W 9!1
" ifferent communities are put equally in the economic scale, the socia
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question adjusts itsclf completelv. [f my friends think that because there
is & law pussed by this Legislative Assembly that there shall not ho any
more untouchability and, therefore, the untouchability will cense to exist,
they are greatly mistaken and misguided; By all means raise their economie
status. I am not merely preaching this, but T challenge anybody cither on
this side of the House or nn ans side of the House, who have shed
crocodile tears of sympathy for there depressed classes, to stand up and say
that they have done as much for the depressed classes a8 I have done or
my fellow lundlords  huve done  for whom Mr. Rajah wused the word
“cunning’’ in his speech and Mr. Jadhav used the words ““hated Brahmin'’
Sir, the Brahwin landlords of Southern India have done a lot for these:
depressed classes. [ am not acquainted with other places. 1t will probably
be called egotism af 1 recited all that has heen done for the depressed
clusses.  You may take it generally that the 1350 people who are working
under me are housed. some of them much better than the places that are
allotted to us us Members of the Tegislative Assembly in some of those
places which look like barracks, and my working classes live much more
comfortably, and I challenge sny one to go to them and tell them that
You are going to abolish' untouchability and that thex ean rub shoulders
with the Brahmins and that they could do whatever they like with the
Bruhmins. T want any of thesce gentlemen to go to the villages nnd after
preaching these doctrines to come back full and entire. T want the House
to believe me, and, if they do not believe e, to test it for themselves that
the heart of the depressed classes is perfeetly sound in the district. Certain
gentlemen who think they have & grievance because of the sort of cduea-
tion that is itnparted to them, it is these people that talk of untouchability.
Even they know full well that with the improvement in the economie:
condition of the depressed clasacs their social disabilities will disappear. 7
am perfectly sure, inspite of the enthusiasm of my friend, Mr. Rajanh, for
this Bill, he too knows in his heart of hearts that the mos: important
thing that should be done for the uplift of his community is to improve their
economic condition. With the pernission of the Housc I should like to go
back to the speech of my friend, Mr. Rajah, at the time when the Temple
Entry Bill was being discussed. 1 am not going to talk about the Temple
Entry Bill now, but he said at that time u lot of things about the position
of the depressed classes according to the investigation that he made into
their condition. There were certain remarkable statements to which 1
should like to refer on the floor of the House, principally because he referred
to instance ufter instance and said that it was strange that the Rajn Bahadur-
mude his statements when the facts were quite different. [ think in
justice to.myself I ought to refer to some of those statements and show
that my friend, Mr. Rajah, was all right in his enthusiasm, but if he should
stick to truth, it would he much better. T was using the language of the
law which we used to repeat whenever an inconvenient position turns out
in the course of argument in a casc and 1 said that as far as human memory
goes none of these depressed clusses were nllowed to enter any temnple. 1t
is rather unfortunste that in all the researches made by my Honourable.
friend, Mr. Rajah, he referred to three particular instances for they all go.
against him. They are important, that is perfectly true. T do not deny
the truth of it, but my only complaint is that he did not make a full state-
ment regarding those cases and it is that which affects his position. Now,
there was .4 eaint by name Tirnpanalwar among the Vaishnavus of the
South Indian community. I am sorry I have to trouble the House, but lw
shall be as brief as possible- with the story. The story-goes that sno dey
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when a wandering minstrel belonging to the depréssed classea—my Honour-
able friends must have seen them with w little bit of a musicul instrument
something like a Tambura—was walking along the field on the other side of
the Cauvery in front of Srirangam Temple, he heard the cries of u baby.
The baby was not born to hiin and no one knows to this duyv to whom
the baby wis born. A baby was found and he took hold of it and made
u present of 1t to his wife who has been hankering after a child for a long
time and so she was kush. This is how it happened. No one knows how
the baby imbibed sll the philosophical learning that he undoubtedly possess-
ed. But I can just makc a guess. Aceording to what 1 hpve been taught
in the Bhagavat (ita that where vou begin a good thing and vour life ends,
in the next life you start from the place where vou left and vou go on in
this way in order to attain sanlvation. In the Blagavat Gita it is said:

** Tatra tam buddhi samyogam labhaté paurvadehikam,
Yatate cha tatim bhuyah samnsiddhau kurunandana.’

That is to say. n man takes the thread at the point where he left it and
then he continues his cfforts and cventually he obtains salvation.  Ixcept
on this prineiple it is impossible for any one to explain how Le imbibed all
those ubstruse Vedantic doctrines. What did he do? Anybody who has
visited Srirangam will appreciate this. It is surrounded on both sides by
the river Cuuvery of which one branch is called Coleroon, and this boy
was on the southern side of Cauvery and facing the huge tower of Srirangain
Tewmple and singing the praises of the Lord. He was doing ro until he was
about 30 years of age. Then one day, as we belicve it, God gave orders,
and my Honourable friend, Mr. Rajah, slso accepts it, God gave orders to
the teruple priests that they must go to the other side of the Cauvery and
bring that devotee to the temple. Of course God’s orders in thosc days
were believed in great faith though we do not do so newadays. When
God’s orders were communicated to the devotee, he said: ‘‘All right, gentle-
wen, 1 have no doubt I have committed great sin in my vrevious birth
and so [ wan born in the family in which T am. Now you are going to ask
me to commit a more heinous sin by asking e to go to the temple. Please
tell your God that I am not going to come to the temnple. He can give me
salvation from the place where I um and T shall be satisfied.”” After a
great deal of trouble in which there wus much going and eoming, because
the devotee would not agree, God gave orders to an aseetic nened Loka
Saranga Muni that he should go and bring that devotee on his shoulders.
When the ascetic called on the devotee and communiested to him God's
orders, he said: **All right, vou Brahmins were formerly going to lead
me walking to the temple, but now you are asking e to commit a much
more heinous sin.  No, T am not going to follow you'’. Then the ascetic
followed Mr. Gundhi's principle and said: **Either you get on my shoulders.
or I will fast unto death here’’. Then the story goes that the siint Loka
Saranga Muni took the devotee on his shoilders to the temple ns far as
he could be brought and (God exhibited his presence und accepted himn a8
hig devotee and then there is a differcnce in the story. According to one
version he became what Muhammadans cali Fanah, he immediately dis-
appeared into the 1mage of God. and the other version is that he lived for
gome time and recited those ten verses which begin as my friend, Mr.
Rajah, quoted with ‘‘amalan adhipiran’’. These ten verses comprise w‘lthlq
themselves the Vedantic doctrines sccording to Visishtadwaic schooi. 1
agree that his image is worshipped to this day in all the temples ‘"a'd,no
temple is sacred except with the presence among othors of the im“gﬁ"”:
Tirupan Alwar. Now, 8ir, two things are established, in the first place
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you do not know his parentage, in the second place you know exactly that
he was brought up by u depressed class man and God gave orders, finding
his devotion and appreciating it, that he should be brought on the shouldars
of the most holy ascetic available at the time in the place. 1 say that if
God gives me orders that my friend, Mr. Rajub, should be earried by me
on my shoulders to the ternple of Sri Ranganadhu at Srirangam, T am per-
fectly prepared to take him to the sanctum sanctorum. 1 say this on the
floor of the House. T will do that most cheerfully. If & man is extra-
ordinarily devoted to God und if God shows His merey to him—there is no
touchability or untouchability before God Almighty, evervbody is equal in
his eyes—if God orders me 1 shall certainly carry him on my shoulders to
the temple. In the Blagavat Gila. Lord Sri Krishna says: **No one is my
friend, no oue is my enemy, ali are eqnal in my eyes'’.

An Honourable Member: How will God tell you now ?
Raja Bahadur G. Krishnamachariar: According to my friend, Mr. Rajah,

in the case of Tirupan Alwar, God Almighty snid so and we »1! believed it.
Similarly it may be done now. Then in that way he will suv. My Honour-
able friend, Mr. Rajuh, quoted the well known instance of 1t mnn named
Nandan, who belonged to the depressed elasses, the purinh community.
There was & call within him. 1le was such a great devotee of God that
although he belonged to the depressed classes, and was cultivating his
master’s fields very logally his heart was sct upon visiting the famous shrine
of Chidambaram. Aithough repeatedly requested. his master would not
give him leave to go to Chidambaram and eventually the master viclded
to his request upon the condition that the pariak Nandan would return back
to the master after visiting Chidamharam in about a week's time. Nandan
simply said: ‘‘You allow e to go now and who knows whelher any one
will return after once secing the Lord Natesa at Chidambaram™,  And then
what did he do? He sat at the end of the town, would not bathe in the
temple tank, but would bathe clsewhere. Before any Brahmin ever got
up, he was there with his bibhuti and all that sort of thing, singing praises
of God. That went on for some time and then the same story here, as
with the Alwar, and after a good deal of protest the man was taken in:
I want Rao Bahadur Rajah to note this. God Almighty, Sri Natesa, said:
““Light a fire in front of my sanctum sanctorum’’. The fire was lit and it
was burning like anything and the order was: ‘‘Ask Nandan to walk on
the fire’’.

Rao Bahadur M. O. Rajah: That was the Brahmin interpretation.

Raja Babhadur G. Krishnamachariar: The Brahmin, of course is cun-
ning and is able to wenve any story he likes, but unfortunately the Brulimin
does not benefit anything by it. See the inscription in the temple. ut it
is God’s greatness that he is proving. And how is this greatness proved?
He said: ‘‘Ask Nandan to walk on the fire”’. And Nandun said: **What
more do I want? There is God’'s order in my prescuce’’. And so he
walked. He walked on to the other side and was seen dressed as a holy
Brahmin with rudraksha on his neck and with the bibhuti and all those
caste marks on his head and taking a mala and counting the beads. Now,
Sir, Nandan immediately disappeared into the sanctum sanctorum und
nobody knew where he was gone. I again challenge Rao Buhadur Rajeh
that if God Almighty says that; I ain prepared to carry him on my back
to the fire. ' L
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Mr. C. S. Ranga Iyer: Do:s the Honourable Member scriously stipulate
that every member of the depressed classes should walk on fire or go through
that test before he is elevated to the status whieh Mr. Rajih rﬁentioned?

Raja Bahadur G, Krishnamachariar: My Honourable friend has entirely
misunderstood me. Exceptions prove the general rule und these two or
three instances that he cited wre exceptions o the general rule of bow' un-
touchable persons were treated; and if you regard that as a precedent that
the samse treutment should be mcted out to you, 1 say follow {lieir example
:and do as they did and you will be entitled to greater respect. But if you
do not want to put it at that height, then do not refer to it. T adore that
man, because it was God’s order. You inay not believe it, bhut 1 belicve
it and if you also get God's order, I will prostrate myself before you without
-caring whdt easte you belong to.

Now, 8ir, my Honourable friend, Mr. Runga Iyer, asked me about
Sri Ramanujachari. As it is alwayvs said, it is not a Brahmin's trick. It
is what happens today if you go to Mysore and inquire.

Mr, Amar Nath Dutt: Is not Mr. Ranga Tver also a Brahmin?

Raja Baladur G. Krishnamachariar: He has got two or three capacities,
but at present 1 am speuking of him as one who supports Mr, Gandhi.
8ir, in the temple of Melkote there is a custom today that the depressed
classes are allowed not to the sanctum sanctorum, but up to a certain point
inside the temple and far inside than ever any ordinary Sudra is allowed,
for three days in the ycar. Sri Ramanuja wns being persecuted by the
Jains and he went to Mysore. conquered the Jains and established Vuish-
navism and he wus allowed to build a temple and dig u tank on the top
of the hill where the temnple is situated. The depressed classes of that place
gave him & great deal of help in digging that tank and in remembrance of
that Sri Ramanuja said that notwithstanding the ssuetity of the temple
they should be ullowed to get in for three days in the year.

Rao Bahadur M. C. Rajah: Without going through the fire?

Raja Bahadur G. Krishnamachariar: Yes, the fire comes later, because,
when they go through the fire, they become one with God. Well, for three
-days in the year they are allowed to go and wership God from a point to
which they were not allowed to go dwing the ordmary days. But what
happens ? Iimmediately the third day expires a purification ceremony on
a large scale 18 performed.  All those ceremonics that are performed in
order to bring Godhead again to its proper pluce are being celebrated today;
and, if you look at the Mysore Government Budget, you will find the item
of purification cercmony in conneetion with this Melcote temple.  That is
the story of Ramanuja.” The temple would be sacrileged, but, out of grati-
tude for what has been done for the benefit of the country, he risked that
sanctity being disturbed for the nonce, because you can always purify a
sncrilege like .that, and that is what he has laid down. .Thac i8 not what
our friends want. They say that they wint whatever rights of entry we
have and they are entitfcd to do the sort of thing that we do. That is the
position I objeet to; and consequently these instances that het haé; %llviz
have by a stroke of misfortune acted aguinst himn and sre not at all 1

his favour.
' : ' inarv ste , yut which. I wrotg te
Then, Sir, he made an extraordinary statement about whi

thim directly I saw it and asked for & reply. He has not yet done 8o but I
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diresay he is investigating it. He said that the temples'in ‘Southern India
bélunged to the depressed clusses and the cunning Brahins,—that is the
word he used,—huve somehow or other deprived the depressed classes of
all the temples and taken possession of them. Now, Sir, Brahmins never
ruled the country. I was told of the numerous misdeeds that the Brahmin
has committed from tine immemorial, by my Honourable friend, Mr.
Jadhav. Now, I will tell vou a little thing as to what the Brahmin did.
It is admitted that the Vedas are the most sacred writings amongst the
Hindus and they are referred to as suthorities even by Mr. Gandhi. Even
those reformers who want to support their reforms wish to support their
ideas by the Vedas so thal 1t is universally respected. Now, in the days
when the Vedus came into existence and we had the guardianship of the
Vedas. it was perfectly open to us to suy that we wrote the Vedas. But
not one Braubmin dared to get up and say that he wrote the Vedas; and it
was a grand opportunity that he lost of glorifying himself as the author of
the one book which is regarded as a great authority. That, Sir, is the
wiliness of the Brahmins. These things have been showered upon our
heads not now, but from the time of Hiranyakashipu and from the timo
of Kansa. Those gentlemen are gone and we are still living, and these
other gentlemen also will go, but we will stili go on living. We mean to
live and we will live; and consequently it is rather futile to nuake us
believe at this hour of tue day that all these temples belonged to the de-
pressed classes.

I do not want to tire the House, but if vou want, 1 can give you
another story. (('rics of “Go on.”’) That story relates to the building
of the Srirangam Temple. There were no depressed classes there. A
small portion of it was brought by Vibhishuna; and, after that, Arjun
went on a pious pilgrimage and built what is called the Arjun Mandap;
and, then, king after king added to it, the last being the Naik Kings
of Madura: they put it into shape and they were then the lieutenants
of the Emperors of Vijavanagaram. That is what is rccorded in  the
temple reeords: but my Honourable friend, Mr. Raujul, suys otherwise. 1
will tell him this: there arce certain matters connected with this guestion
of untouchability which are passing away which will never hereafter exist and
which today do not exist. If he and those friends who have asked him
to support this measure will only turn their minds towards other things,
they would be doing a lot of good to their community. 1 cun give o
practical instance. Mr. Gandhi has been collecting this money: therce
ix u village near Conjeevaram wherefrom a man wrote to the newspapers:
We have built temples for the depressed classes: we only want Rs. 200
to finally consecrate it and finish the business. But we have not got
the money; will you kindly send us Rs. 200 out of the collections you ure
waking for the Harijuns?'" There was no reply. The money is not coming.
1t is not a question of any real conseiousness or cageruess of worshipping
in u temple: the whole attempt, if you will sec it, is to bring the DBrabinin
down. and what is the result? The Brahmin will never go down; us 1
said ho will live for hundreds and thousands of years; and these gentlemen
who boast of the civilisation that India has been cnjoying, notwithstand-
ing the fact that the Sumerian, the Egyptian, the Assyrian and all other
civilisntions of the old world have gone without any recognition whatsoéver,
«ll that redounds to the credit of the Brahmin who founded this system.
You may not want it and you may despise him; but his work is there
and it is upon that work that you are glorifying yourselves—not upon whut
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you ‘did. Therefore, I would ask my friends by all cans to discuss the
«lisnbilities to which the depressed classes are subject; I have no objection;
us I said T shall be the first man to do it—I amn not merely talking about
it, but I have done it and any one who goes to my village cun get ocular
proof of it; but to call the Brahmin all sorts of names is neither here nor
there, und the already disrupted Hindu community will be more disrupted
by all this internecine warfare, when we have got a common ideal to
attain.

There is only one point and a very important point to which I would
refer—that those gentlemen who quote certain authorities as suying that
there is no difference between a Brahmin and a Sudra according to the
holy books and that we have forgotten it and that we are imposing our
own wicked doctrine on these people are mistaken: I shall give some more
authorities to them: it is stated in the Bhagavata and other Puranas:

“Vishrur aityam  vidyathathamrandyax  thasmat gnanannityarvpem  varenyam ;

Prapyem gnanam  Brahmanat  Krehatriyat  va l'm’.ehynrrhudradhupi nichadhabhik .
shanam.” N

That is the Vedantic side: there are two different standpoints: one
is what they call the sharira—connected with the body—that is to say,
born in this birth; and the other is the manasik: which concerns the niind.
The soul is not born; it does not die; and it is these two different things
which are treated in the Shastras in two different places. As 1 said, o
little learning unfortunately makes these gentlemen confound one with the
other. What do the words I have quoted mean? If a Sudra is a devotee
of God, he is considered a Brahmin and the Brahmin or XKshatriya or
Vaisya is o Sudra if he is not a devotee of God. But that has nothing
to do with the social arrangement. You cannot recite that verse and say
*“Now you see 1 am a devotee of God and, therefore, you and 1 are one
come along: we will intermarry’’. That is not it. This is an injunction
connected with the Vedantic side of Hinduism which has not got anything
to do with the social structure. I will go further:

* “Chandalam Api Vrittastham tam Devah Brahmanam Viduk.”

“Even if o Chandala scts according to the rules of his own cluss or
.community, the angels regurd him as 2 Brahmin,"

That does not mean that directly he follows even the path of devo-
tion, as Tiruppanalwar did, he is entitled to go and say to the B’f“}m}.‘ff
“I want to marry your daughter. Will you give her to me in marriuge.
That is not it. If you act according to' the injunclions relating fo vour
caste you are doing a good thing. I go still further. This is what i
stated in our sacred books:

“Bhaktirashta vidhahyesha yasmin’ mlecchepi varthathe
Phasmaidheyam thathograhyam sacha  pujyo yathahyaham.”

The great Rishi who wrote that says, there are eight kinds of lblmktz
or devotion which might exist even among the I\Ilcecl}cln:zs,. "nuét“'\?il‘
know what penalty our Shastras prescribe for coming into c%rébud t “Y{P"ll""
Mlechchas. These very Shastras lay down that theze are c!'lg e s!m-hul‘d‘
kinds of devotion to God Almighty: what does it say: Knowledge shou
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be given to him: you can take knowledge from him and he is to be respcct-
ed as much as I am myself respected, says the Guru. Another and wmore
important thing is: L
: “Prapyem gnanam Brahmanat Kshatriyat va
Vaisyaccherdradhipi nichadhabhikshanam."

“You ocan obtain knowledge: if vou cannot get it from a Brahmin,
go to & Kshatriya: if you cannot get it fron a Kshatriyn, go to a Vaisya,
if you cannot get it from a Vaisya, go to a Sudra; if you cannot get it from
a Sudra, go even to a Chandala.”

These are the doctrines that are held on the Vedantic side, and they
have got absolutely nothing to do with the social side and no one can
say on the strength of it: ‘“Come and sit down with me and we shall
interdine and intermarry’’. These things are connected with the Vedantic
side of things. It is not possible according to the belief that we have that
2 man who i8 born in one caste can ever in this life belong to another
caste; ond who is my authority for it? Mr. Gandhi. In the vear 1925,
he says:

“Tt is porsible for a Sud+a to become a Vaisva: but, in order to perform the duty
of a Vaisya, he does not need the label of a Vaisya.”

Perfectly right: this was in his pre-prophet days—

“He who performs the duties of a Brahmin will easily become one in the next
incarnation; but the transiation of one rarre into another in the present incarnation
must result in a great deal of fraud.”

These are not my words: these are Mr. Gandhi's words—

“The only consequence wounld be the obliteration of rarna. T see no reason to- -
juatify its destruction. [t mav be a hindrance to material ambition. I must be
excured from applying material considerations to an institution based upon religious
considerations.” * .

So that, T have got the authority of Mr. Gandhi for the proposition
that if a man is born in a certain varna he cannot in this life transfer
himself to another varna; and vet these reformers think . . . .

Mr. B. V. Jadhav: Was this said after the Lakshmi marringe ?

Raja Bahadur G. Krishnamacharlar: There you are: that is my com-
plaint. I am glad, my friend. Mr. Jadhav, put this question: Mr. Gandhi
is never sure of his position., for the simple reason that he never studied
that position: to say that Varnashrama is . . .

Mr. B. V. Jadhav: Then why are you wasting time by quoting him and
telling us what he said long ago ?

Raja Bahadur @. Krishnamachariar: Thanks for the courtesy. T thought
he was a mahatma to all of you people: but the reason for my quoting
him is that I have got to deal with him: I have gnot Very grcat regard
for him: but those gentlemen who have been goaded to do this thing
in this Assembly, when it is drawing its last breath (Laughter), I say they
are doing it at the behest of a gentleman who has absolutely no regard
for our Shastras and, therefore, no one should rely upon him. Rely upon
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vour .own merits and say what you want and what you do not want.
What is it that they want? If you take clause 2 in this Bill, you will see
it says this:

" “Notwithstanding anything contained in any existing enactment, regulation or-
order and notwithstunding any custom or usage or interpretation of law, no penalty,
disadvantage or disability shall be imposed upon, or any discrimination made or

recognised against, any subject of the State on the ground that such person belongs to
an untouchable caste or class among Hindus,”

ond so an. That is to say, they want free access to public roads, to public
ingtitutions and to public wells. I do not know about other provinces, but
in my province there is legal provision for this, and that is my contention.
There has been legal provision, and still these gentlemen are under this
disability—why ? Because in one of those intervals when Mr. Gandhi
saw through the right thing he said that this thing does not help him on
account of any legislative enactment and he suggested a change of heart.
Sir, in my own lifetime I have seen things which no one expected thirty
vears ago would happen today. In another 15 years everything will come,
und, therefore, why force these things through the throat of the coinmu-
nity and thus lose a very great chance of all our uniting together and
pulling together to obtain our goal? That is the blame that has been laid
at the doors of Mr. Gandhi by no less a person than Sir Nripendra Nath
Sirear. I am a very small man, but Sir Nripendra Nath Sircar will in a
fow months be a very great man, greater than what he is alreadv. He
snvs that these things tend to disturb the Hindu society, and, so., for
God’s sake, for the sake of the country, for the salke of all things that
we hold dear, do not do that sort of thing, and to this I add my humble
voice not to do anything which is likely to bring about disruption in the
Hindu sociely at the present time.

Sir, T have done. T have got a great deal to say, but I-do not think
I shall be justified in keeping the House very long. But there is ouly
one thing to which I should like to refer. I am not able to read this . . . .

An Honourable Member: Is it small type? Do you want spectacles?

Raja Bahadur @. Krishnamachariar: I do not want the spectacles, 1
have a little trouble in my eyes. What I want to place before this House
is that, in 1982, in answer to the challenge of Mr. Gandhi that there is
no provision in the Shastras for untouchability, = gentleman of the name
of Srijut Dhannulal Sharma, General Secretary of the Sanatan Dharma
Sabhu in Colcutts, addressed o letter to Mr. Gandhi after referring to his
previous letter where he quoted the Shastras and he relied upon the
Shastris. One of the Shastris was a certain Mahamahopadhyaya Pr‘nmnth_u
Nath Tarkabhushan—it is a very good name]—he is V}&Lf ll’lmfggsortof ]b.unskpb
in the Sunskrit. College in Caleutta, I believe. ell, 8ir, to his mis-
}::x'tillxlr‘;e nlt1 a previqus gtsge of his life he edited a book called “Hemadri"',
which is held in great vgneration in Bengal as it is.an epitome of Dharma.
“hastras. In that book, edited by him, he has written a cemmentary,
and when it came to a queetion of untouchability, —it is rather n?}iigr:e;st;;lﬁ
reading—he gives a 10 {t. or 20 ft. or 30 ft. d.xstan‘ce u.p'tu w u,l; 13-
depressed clagses could go, and the sort of purification that one shou

: weh i id of th llution that attecnes to the man
get through in order to get rid ol the poliu e 4 o

*who is doing & religious work at the time when a merpbat 0 kri: ngfresse
classes comes near him. That gentleman, I mean thi+ Sans ofessor,
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by some transformation—I cannot understand how—says or at least Mr.
’__).,nsﬂ.n says—he supports him in his present statement that there is no
provision in the Shastras for untouchability.
_ _There is only one question that T may address to my friend, Mr. Rujah,
if T may. I hope he is not angry with me . . . .

Rao Bahadur M. C.Rajah: No, no, I um not angry with vou ut ail.

'lt.jl Bahadur @. Krishnamachariar: 1 believe, on a former occasion,
he said, he had no objection to the Bill being circulated for opinion. T

hope he still holds the same view . . . . .
Rao Bahadur M. O. Rajah: Yes:

Raja Bahadur G. Krishnamachariar: In these circumstances, Sir, 1 do
not think I shall be justified in going much further into the. principles of
the Bill which I have not touched very fully, and I respectfully submit
that my amendment to have the Bill circulated and opinions obtained

thereon will be passed by this House.
Mr. President (The Honourable 8ir Shanmukbam Chetty): Further
amendment moved: )
‘“Fhat the Bill by circulated for the purpose of eliciting opinion thereon by the
1st August, 1834."

Mr. N. M. Joshi (Nominated Non-Official): 8ir, the questior miy now

be put.
Mr. C. 8. Ranga Iyer: Sir, the Leuder of the Centre P’arty has spoken
as 1 expected he would. He represents not the grasshoppers, I admit;
but he represents not the silent cattle cither, 1 think, Sir, for purposes of
literary accuracy, instead of relying on his memory, I should place the
actual quotation from Edmund Burke on record:
“‘Becuuse half a dozen grasshoppers under a fern make the field ring with their

importunate cries, while thousands of great cuattle, reposed heneuth the shadow of the
British oak, chew their cud and are silent, pray do not imagine that those who make

the noise are the only inhabitants of the field.”

Sir, 1 can only say that from the conlinued noise that the Honourable
gentleman had made in this House, the House should not consider that he
i8. the only inhubitunt of this House. (Laughter.) Unfortunately, I have
only three minutes before me, and it is very difficult in those threo ininutes
to meet the argunenis that the Honouruble Member made at such length,
But he repeatedly used a phrase *‘change of heurt’’ made classical by
Mahatma Guandbi on another oceasion.  Though he attacked the Mahatma
with an cothusiasm probably worthy of another cause, he at any rate
copied his fuvourite phrase “change of heart”, und. if by legislution or
propaganda we can bring ubout s chiange of heart so neeessury in not only
Brahminic die-hards, but orthodox custe Hindus who are opposed to the

clevation of the depressed classes, if by legislation we can bring about
of things, aut any rate our legislative cffort would not

that salutary state ;
have gone in vain. I do not put the Leader of the Centre Party under the
category of s dic-hard. He is associated with die-hards, and also with uo-

‘touchables—only he did not disclose the muny phases of that association. . .
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Mr. Amar Nath Dutt: His secretary is an untouchable,

Mr. 0. 8. Ranga Iyer: T was going presently to refer to the face that
is visible to us. He is 8o closely associated with the Rajah of the Harijans
ns he would probably like to describe Mr. M. C. Rajah. Sir, he very
vehemently objected to Mahatma Gandhi using the word ‘‘Harijan"’ for the

depressed classes . . .

Raja Bahadur G. Krishnamachariar: It was Mr. Srinivasan.

Mr. O. 8. Ranga Iyer: It may be Mr. Srinivasan who objected to this
word who was not so familiar to this House until today. Probably it is my
fault that I did not read Mr. Srinivasan’s effusions, but as he shared
Mr. Srinivasan’s lack of enthusiasm for the phrase ‘‘Harijan"’, I can only
say that he does not live up to his Vedic knowledge, for surely even the
depressed classes are the children of the Vedus. Why then deny them their
rights, as. we have denied, through centuries of tyranny, of which -caste
Hindus should be ashamed? Why deny them their right to walk- erect
in the Hindu household, in the Hindu society? It is all very well for my
friend, the Raja Bahadur, to quote 8ir Nripendra Nath 8ircar, but from a
Brahminic point of view, Sir Nripendra Nath Sircar had himself sat at the
feet of untouchables, he associated with untouchables here and abroad,
for, Sir, as Bernard Shaw humorously said while in Bombay, even he, as
an European, was an untouchable. (Laughter.)

(It being Four of the Clock.)

Mr. President (The Honourable Sir Shanmukham Chetty): Order, order.
Mr. B. Das.

Mr. O. S. Ranga Iyer: On a point of order, Sir. I hope I can resume
my speech later.

Mr. President (The Honourable Sir Shanmukham Chetty): Oh, yes.

MOTION FOR ADJOURNMENT.

StaNiNGg 0f THE INDO-JaPANESE CoMMEROIAL TREATY IN LONDON,

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, I move that the

House do now adjourn.

I wish to raise an imj:ortant issue by this adjournment motion, namely,
“‘the proposal of the Government of India. that .the Indo-Japanese commer-
cial treaty shall be signed in London, which will reduce the constitutional
status of India to that of a subordinate branch of the British Administra-
tion and dishonour the Fiscal Autonomy Convention’’.

[At this stage, Mr. President (The Honopra.ble Sir Shanmukham Ch.etty)
vacated the Chair which was then occupied by Mr. Deputy President
(Mr. Abdul Matin Chaudhury).] i

I r last, when it was announced that the Japanese Delegation
Woulrtll Sv?giie?r?(%a, it was heralded that India had been conceded a new
vight and that our delegates, headed by Sir Joseph Bhore and his colleagues
8ir Frank Noyce and Sir Fazl-i-Husain, were negotiating as equals with
the Japanese ’Delegation and that India haq schxgved & new status. But
when the Indo-Japanese agreement was published in the papers and it was

D
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mentioned that the treaty would be signed in London, those of us, who had
built high hopes that since the fiscal autonomy convention India has a
definite right to negotiate commerciul treaties as the dominions, have been
.disillusioned. I will just quote a few lines from that fiscal autonomy con-
vention which was first enunciated in the report of the Joint Select
Committee on the Government of India Bill of 1919:"

“Whatever be the right fiscal policy for India for the needs of her consumers as
wull as her manufacturers, it is quite clear that she should have the same liberty
to oconsider her interests as Great Britain, Austrulia, New Zealand,Canada and South
Africa. In the opinion of the Committee, therefore, the Becretary of State should as
far as possible avoid interference on this subject when the Government of India and
its legislature are in agreement, and they think that his intervention when it does
take place should be limited to safeguarding the international obligations of the
Empire or any fiscal arrangements within the Empire to which His jesty's Gov-
ernment is a party.” ’

I consider that the negotiations with Japan were a purely domestic
matter of commercial and fiscal policy of India with the Government of
Japan and the Japanese people. I do not understand how international
obligations of the British Empire are at stuke so that the British Foreign
Office should reserve to itself the right to sign the treaty. Not only India
has been perturbed, but I find that Japan also has been perturbed over it.
In a Japanese paper, the Osaka Mainichi we find:

‘‘Foreign Office officials are perturbed as to the capacity in which Minister Sawada
should be sent. To limit his authority only in exchanging initials on the provisional

agreement and that he be replaced by someone else in the formal signing has scarcely
a precedent in the annals of Japaness diplomacy.”

1f we are perturbed at an inspired message through the Associated Press
that our delegates will only have the honour of initialling this Indo-Japanese
convention, we find that the Japanese Foreign Office also was perturbed,
because the Japanese Foreign Office took the Japanese people into their
confidence, and they knew these things in August and September, whereas
we had no knowledge until my Honourable friends congeseended to en-
lighten us on the subject. Also that paper published a letter which the
British Foreign Office wrote to the Japanese Government:

“The British Government must say that it is still in a position to assume full

respousibilities in India's *foreign zwlations, tliough it has ceased to exercise control
upon India’s financial policy by the terms of the Financial Autonomy agreement.’’

I believe the translation is wrong; it should be fiscal poiicy. The letter
further says: -

“‘Nevertheless it cannot escape the responsibility of examining such an sment
. a8 & whole from the view point of its effect upon India's internh%ionnl relnti?)gnl:?’me“

I think while the negotiations were going on, Sir Joseph Bhore was
in constant touch by wire with the Secretary of State and so the British
Government knew what was happening in India, and probably at every
step the three Indian delegates rcceived their instructions from the British
Government. So, what is the necessity of sending this agreement to Lon-
don where some representative of the British Government will sign this
treaty? 1 mgh to point out that His Excellency the Governor General

. exercises certain powers of the Crown in this country; so also his Executive
Councillors. I do not say that any non-official should sign the treaty. 1
maintain that these Exccutive Councillors of the Government of I{l'dia
who participated and .negotiated and very successfully - concluded thest;

¢ negotiations—over which T have elsewhere expressed ‘'my Oongratulatic;na

1
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and I take this occasion to congratulate the Government of India and am
glad to find that they have not been side-tracked by the wails of the
Bombay millowners, but they have concluded a very fair treaty in certain
matters with the Japanese delegation—should receive plenipotentiary powers
from the Crown and sign the treaty here, and why they should not do o is
beyond my comprebension. I think on previous occasions Indian
representatives have been allowed to sign such treaties and such inter-
national conventions

The Honourable Sir Joseph Bhore (Member for Commerce and
Bailways): Can you give me an instance ?

Mr, B. Das: The Treaty of Versailles.

The Honourable 8ir Joseph Bhore; On behalf of India as a separate
international entity ? '

Mr. B. Das: As a unit member of the British Commonwealth of Nations.

Mr. S. 0. Sen (Bengnl National Chamber of Commerce: Indian
Commerce): The Secrctary of State and the Maharaja of Bikaner signed
that treaty on behalf of India as a separate entity.

Mr. 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): As a self-governing dominion.

Mr. B. Das: I want to confine this debate entirely to this commercial
treaty. I can point out dozens of instances where India signed the treaty,
for instance, the Locarno Pact, the Kellogg Pact, where the representatives
of India signed on behalf of India. My Honourable friend, the Member for
Industries and Labour, sends representatives to the International Postal
Conference and this year he has sent three representatives to Egypt. Does
not that confer plenipotentiary powers to Indian representatives to sign
these treaties ? I wish to remind the Honourable the Commerce Member of
the Resolutions of the 1923 Imperial Conference to whiph India was a p‘artner
and where she was given equal status with the dominions and where it was
said:

“Bilateral treaty imposing obligations on one part ?f the Empire should be signed
by a representative of the Government of that part.’

This treaty only concerns India_and Japan. Why should not a re-
presentative of the Government of India sign this treaty? I ask the
Honourable the Commerce Member one question. Have they approached

the British Government to confer on them plenipotentiary powers which
the Governor General enjoys to a certain extent, and have they sskleltlidtl;e
British Government to give them that power, 8o that the treaty sho 2
signed here and not ‘‘initialled’’? I was referring to the emba.rrzssment
which the Japanese Foreign Office and.the Japanese peoplq u:o e:}:ven
when they found that the British Foreign Office were reserving em-

Y two further sentences from

in ri T will just refer to one or two . ‘
:ﬁl":e;:;;:u;: ::)g}v\:ﬁut was ug]itating the Japanese mind. With reference to

i it writes:
the Indo-Japanese agreement at Simla, 1 . o
‘““‘An opini(l;)n prevails in well informed circles that the Foreign Office is in a very

embarrassing position.’

—and it further says: Sy e
o i ized not to delegate full power to Minister
“The Japanese Foreign Ofﬁcgfxst ::9%;‘:;’ °F“°e o Offics.”

Sawada owing to the attitude
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I would like to know whether the Japanese delegate had full power,
and the spokesman of the Government ought to enlighten us as to whether
they were also given full power under the Fiscal Autonomy Convention and
whether they had the full right to negotiate any commercial treaty with
Japan. Did they take instructiong from the British Government at every
stage, and if they did, did they ask the British Government to give them
power to conclude this treaty here and not to send it back to England so
that the British Foreign Office may change it as they like?

Mr. Deputy President (Mr. Abdul Matin Chaudhury): The Honourable
Member has got only one minute more.

Mr. B. Das: Sir, since the Imperial War Conference and the subsequent
Imperial Economic Conferences, India has got complete autonomy in fiscal
matters. In the 1923 Imperial Economic Conference, this was completely
conceded, and since then things went wrong in the Imperial Economic
Conference of 1926,—the famous Baldwin Conference,—where some of the
rights conceded in 1928 were limited. If these limitations were placed, it
is' the fault of the Government of India for not having stood up for their
rights and for our rights. The impression in the people’s mind is that
India has got the full right. This is clear from the appointments of Trade
Commissioners in-different parts of Europe. I trust that the Government
spokesman will satisfy this House that India has the right to conclude this
treaty and that they have asked the British Government to delegate to the
Government of India powers to conclude this treaty.

Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): This motion is an acid test of the Government of India’s
attitute towards the rights of Indians. It may not be a motion to criticise
the Government of India or it may not be a motion to censure the
Government of India, but it will be a motion of censure if the Government
of India do not agree with the view of this House that u Treaty like that
which is being negotiated with the Japanese Government, which is not
a matter of international importance, ought to be signed in India by the
representatives of India. My only contention is that by conventions, by
declarations, by statements, the Government of Indiu and the Secretary
of State have declared that in self-governing countries such treaties which
are only commercial treaties, such agreements which are only fiscal agree-
ments, ought to be signed by those Governments as their own agreements,
a8 their own treaties, and that they shall have no international importance.
My friend, Mr. Das, has referred to an authority and I should also like to
refer to it. This principle was accepted by the Secretary of State on behalf
of His Majesty's Government in his despatch of June 30th, 1981. 1If it is
not & matter of international importance, my contention is that there is no
reason why we should not prees in this House that the Government of
India should sign this treaty on behalf of India, and if the Government of
g:dia fails to sign that treaty, then I submit that it will be a motion indeed

r oensure.

Sir, there are two questions which 1 have to put to my Honourable
friends on the other side. The first is: Are the Government of India or the
Home Government prepared to say that by the Fiscal agreement the
British G?vernment has not ceased to exercise control upon Indin’s finan-
cial ‘position? The other question is: are the Government of India

prepared to scrap the present agreement with the Japanese people, if the
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British Government refuse to ratify this trade agreement between Britain
and Jepan? My submission is that certainly the Government of India can
sign this treaty on India’s behulf and the Home Government cannot ques-
tion it. 8ir, we also find on reading the papers these days that there is a
great demonstration going on in England, urging on the British people that
along with them the dominions also should give up all their former treaties
with Japan, because Japan is irreconcilable and has been dumping goods
indiscriminately. Therefore, if the British people say that they ought to
give up all their agreements, will the Indian Government come to the ‘¢on-
clusion that they also should give up all their agreements with Japan, or,
at least, will the Government of India come forward and say: ‘‘All right,
we are also prepared to give up this agreement?’”” That is my direct
question which I put to the Benches on the other side; and I say that when
once the right of Fiscal autonomy has been conceded to the Governor
General in Council, it would be a dereliction of duty, it would be against
the conscience of the Indian Government if the Government of Indis did
not stand up for the rights of the Indian people and did not ask that it was
within the compass of the rights conferred by the British Government that
India should sign this agreement and should sign it alone.

Sir, the other day when His Excellency the Viceroy was making a
speech in Calcutta at a meeting of the Associated Chambers of Commerce,
these were the words which His Excellency uttered in connection with the
Indo-Japanese negotiations—and, I am sure, that they are quite such words
as would support our case that India has the right to sign this treaty alone
and independently of Great Britain, and not as a vassal of the British
Government. Sir, His Excellency said:

“I venture to express the hope that the final agreement will generally be regarded
as a settlement, fair and equitable to all parties and interests concerned. In a year
that has been remarkable in more ways than one in the commercial history of India,
no event has greater rignificance than the negotiation by India’s own representatives and
in India of an agreement governing her relations with an important foreign Power.”

8ir, to say that the real signatures will be made only when the Treaty is
sent to England, and when the Secretary of State or the British Govern-
ment alone may do the final signing, is & very unique way of entering into
an agreement by India with a foreign Power. If this agreemez.lt is to be
a bilateral agreement, if it is to be a binding agreement, am.i if India is
to be bound by this agreement, as His Excellency said in his speech, it
ought to bé signed and discussed by ‘‘India’s own representatives and in
India’’. Now, Sir, I may refer to my friend, Mr. Das’s interview printed
in papers here in India quoting from the reply of the British Foreign Office

to Japan on August 2, 1933. It says at one place:

ect that the details of the trade agreement

i i .n the Government of India and Japan through negotia-
'}gﬁhmmlg\::!eerm:::egmg?é:\eézn in L:mdon. Nevertheless, it car_mot escape the respon-
sibility of examining such an agreement as & whole from the view point of the effect

upon India’s international relations, etc.”

o has any international effect, if this traaty has any
inbe?gt;ti‘ing.ll“%egzgzg Iawould submit tha.t it might then bp !eft .to the
British Government to sign or refuse to sign; but my submission i that

riis heen carried on in Indis with the Japanese Dele-

‘ ing has .
g::l(;‘n] '(a:].?dp:ﬁceeﬁelgfv }?ns no international effect. When they came h?fe,

“The British Government does not exp
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it wans reported that they did not come with their credentials, bu® ulti-
mately they got them. Now, can a foreign Power present its credentials
to a country without knowing that that country has no right to sign or to
agree to an agreement? My submission is that the Japanese Delegation
presented their credentials to the Indian Government knowing that India
had the full right to sign that agreement. 8ir, I support the motion.

Mr. O. 8. Ranga Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, I rise to oppose this motion. (Mr. B. Das: ‘‘Hear,
hear'')—and I am glad, my friend, Mr. B. Das, has given me a very
enthusiastic reception.  Sir, right at the outset I may say 1 care s dam,
I care two dams (4 Voice: ‘‘Not three’’?) for the opinion of the Japanese
newspapers. I hear a whisper ‘‘Order, order’’. Sir, if one will refer to the
Webster's Dictionary—which is with me here, as I suspected some one
would rise to a point of crder—he will understand the meaning of the
word ‘‘dam’’—which exactly points out the utter insignificance with which
I propose to treat a Japanese Press opinion in regard to matters on which
we have a right to arrive at an independent opinion.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): ‘““Damn’’ is not
a parliamentary expression.

Mr. C. 8. Ranga Iyer: Sir, ‘“dam’’, according to Webster, is a former
copper coin, and later, money of account, of India, reckoned variously at
from one-fortieth to one-thousandth of a rupee’’.

Mr. B. V. Jadhav (Boibay Central Division: Non-Muhammadan Rural):
I may tell my Honourable friend that the pronunciation is ‘‘Dham’’ and
not ‘‘demn’’.

Mr. C. 8. Ranga Iyer: Well, 1 do not propose to sit at the feet of a .
member of the Democratic Party to learn lessons in pronouncing words in
the English language, much less at the feet of the gentleman who interrupt-
ed me. Well, Sir, the Japanese newspapers have a grievance, [ know, that
this tresty has not been signed in India. But this grievance has not been
adequately expressed in the manner in which it has been expressed in the
Japunese Press, in the Indian Press. I admit the members of the Demo-
cratic Party are better readers of newspaper editorials than myself, but we
have not had any information on this matter in the abscnee of.the Leader
of the Democratic Party on this historic occasion as to what the Indian news-
papers think about it. After the statement that the Honourable the Com-
merce Member gave yesterday on this identical matter I could not imagine
that in this House we would have been treated to another adjournment
motion wasting our time absolutely.

Mr. Deputy President (Mr. Abdul Matin Chaudhury): Order, order.
When an adjournment motion has been allowed by the President, it means
that it is not wasting the timne of the House to discuss it.

Mr. O. 8. Ranga Iyer: Well, Sir, I am entitled to have my own opinion
about the constant moving of adjournment motions on matters unworthy
of &n adjourniment motion; and if the President were in the Chair, I am
sure, he would agree with me that adjonrnment motions must not be un-
worthy of the cause. This adjournment motion is unworthy of the subject
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sfter the explanation, as 1 was saying, of the Honourable the Commerce
Member. And what is that explanation? The Treaty that was signed or
is to be signed bas not, and is not going, to alter by & comma or a syllable
the agreement that has been reached in thie country. Instesd of expressing
gratitude to the Honourable the Commerce Member for changing the venue
of discussions from London to India on s matter that concerns India so
fundamentaily, here we are tuking up our stand on an adjournrment motion
on a matter which is metely the quintessence of technicality, if 1 may say
so, by way of concession if at all that concession can be made. I refuse
to make even that concession, for, on technical grounds, until the con-
stitution is changed . . . .

Mr. N. M. Joshi (Nominated Non-official): What is the technical ground ?

Mr. O. S. Ranga Iyer: Mr. Josh1 wants to know what is the technical
ground. The answer to it is that he has sat all these years in London
at the Round Table Conferences in vain. The constitution has not yet been
changed.

Mr. N. M. Joshi: Let us have the enlightenment.

Mr. C. 8. Ranga Iyer: He ought to have known what is the technical
ground as a constitutional expert. The explanation is merely this that we
arc precluded by the constitution as it stands at present as explsined by
the Honourable the Commerce Member, not thai I like the costitution as
it stands at present, . . ..

Mr. N. M. Joshi: When did he explain that ?

Mr. 0. 8. Ranga Iyer: The Honourable Member says, when did he
explain it ? I wish he were present in the House when the explanstion was
given or he reads the official reports. 1 am not going to educate him as to
what happens in his absence. He stated very clearly how, until the con-
stitution is changed, this position has been held that India is not entitled
to sign. After that, what more explanation can we get from the Govern-
ment? What better coercion can we bring about by an adjournment motion?
We can merely sit up till 6 o’clock and make, us Mr. Azhar Ali has made
on behalf of his Party, a mountain of a mole hill. Probably my talented
friend from Lucknow would have rather liked the mountain to come to
India and not sce Japan to go to the mountain. I can understand the
Japanese people being hurt. Sir, Mr. Das’ photo hss appeared among a
crowd of Japanese and journalists in & friendly newspaper which likes to
publish the photos of its favourites. But if Mr. Deas had only Iookec_l up the
comments of the Japanese newspapers abou.t the conversations being hold
in India, he would have found that they did not welcome the hpldmg of
conversations in India. If he had further gonc about that business, he
would have known that they preferred having a conversation in a self-
governing country like England, but I am not here to quote Japanese news-
papers. I wish he had quoted some Indisn newspaper on this matter, nocg
that it would have made very much difference in my attitude with regar
to this debate. We must be grateful to the Honourable the Comm_erﬁe
Member for having translated to India the scene of dxscusslon'tespecmky
when a die-hard Tory Imperialist Government with a g:os,mopoh an make-
up is installed in Whitehall. I could have understood if such a thipg had
thpened when the Socialists were in power. I know what a tremendous
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opposition the present National Government in England have had to meet
from its own die-hards snd to what extent these die-hards objected to the
conversations being held in India. One could have quoted the Morning
Post and its observations to show that it resented these discussions being
held in India. Here we are seeking an adjournment motion on & question
when the reality Las been achieved by us and only the shadow remains to
be secured. We will get that &lso because coming events cast their shadows
before. The very fact that the conversations took place in India is proof
positive that under the self-governing Federal Government the setting up
of which is irresistible, India will also have the right of putting the signa-
ture to a Treaty that it creates.

bént.t"tl?‘dcm Navalral (Sicd: Non-Muhammadan Rural): Are you sure
about i

Mr. O. 8. Ranga Iyer: My Honourable friend asks ‘‘Are you sure about
it?"’ He ought to have consulted the leaders of his Party who are all
minstrels of pessimism.

Mr. Lalchand Navalrai: I want to know what other Party leaders have
got to say.

Mr. O. 8. Ranga Iyer: Well, I would ask him to ‘‘wait and see''.
(Laughter.) I am not a minstrel of pessimism as our friends the Democrats
seem to be. I am not & minstrel of pessimism today on this particular
motion, because I am confident that,—as the Honourable the Commerce
Member has 8o subtly stated, until the Constitution is changed, you cannot
have that right—I am confident that as the Constitution is being changed,
you can aspire for that right. If Mr. Das by this motion only means & mere
aspiration for that right, then he would let us go before it is 5 o’clock instead
of dragging it on to & weary . . . .

Mr. Lalchand Navalrai: My Honourable friend could have gone away.

" Mr. 0. 8. Ranga Iyer: I hope the Honourable gentleman will not be
treated to the same reception that he has given to me when I have a time-
lmit to face. Well, Sir, lastly I have only to say this . .

I
Mr. N. & Joshi: Explain your constitutional difficulties.

Mr. 0. 8. Ranga Iyer: T can only say that the constitutional difficulties
are all his. I understand the constitutional difficulties. The Constitution,
a8 it stands at present, unfortunately does not give us the sovereign right
of a Colonial—leave alone an independent—nation.

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-Muham-
madan): This is a slave country.

Mr. O, 8. Ranga Iyer: That is it. Mr. Joshi is answered by & Democrat
who not long ago belonged to my Party snd what he said needs no repeti-
tion. . He says that India is u slave country. If that is the interpretation
of ‘the Constitution, why protest against the badge of slavery in a censure
motion ? Better walk out; resign from the Legislature; join hands with
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more sensational groups outside. But if my business is ituti i

ina constitutional House to interpret the Constitution. z;et:n?lrllsltli‘;g(ys:m‘i;:
this that I do/ not propose to put the cart before the horse. The horsesyaro
there gnd the cart in getting ready. Why be impatient? Our protests‘
here will not make uny fiiffcrﬁnce to the existing Constitution. This ig not
.8 Sovereign Hpule; this is not an independent nation and it has never
had the authority before of conducting such a negotiation here.  Nobod

would be more pleased, I suppore, than Sir Joseph Bhore if instead of Sii
Samuel Hoare he put his own signature to it. Who knows whether he
did not wish for it? But the question is: Are you going to fight for the
shadow having got the substance, the substance being that the Government
of Indis had a right of coming to a decision with the Government and the
representatives of Japun and having come to that decision, that decision is
not going to be altered by Whitehall? llaving got that, I will not fight
for the shadow and I hope the House will reject without mercy this frivo-

lous motion. (Applause.)

Mr. 8. O. Mitra: Mr. Deputy President, I regret that we have no other
procedure open in this House to discuss such an important question without
‘having recourse to a motion for adjournment which is a motion of censure
upon the Government. I certainly agree with the last speaker that there is
much to congratulate the Government of India and the Honourable the
Commerce ‘Member for what he has done. India, for the first time, has
got the substance in such matters of negotiating fully all the details about.
-this commercial treaty. I agree with my Honourable friend, Mr. Das, us
to why we should not have complete power including the semblance of it
not only the substance of it. My Honourable friend, Mr. Das, has made
it clear that there is no international obligation of the Empire involved in
this particular question. 8o it would have been fair for the British Gov-
-ornment to empower the Government of India not only to negotiate the
terms of this commercial tresty, but also to sign it. I cannot account why
the Honourable the Commerce Member made a very sad mistake when he
said that India never signed on her own account any treaty, contracted not
only on a commercial question but on bigger and higher issues. When the
Honourablé the Commerce Member contested the position, I sent for

hooks from the Library and I find in the Vergailles Treaty the signatures of
araja of Bikancr. If the Honourable the Com-

Mr. Montagu und the Mah ; ;
merce Member wants to satisfy himself, I can hand over this book to him.
Further, T find that in 1921-22, on the Conference of Limitation of Arma-
ments, the Right Honourable Sastri, & Me‘mber of the Privy Council, sx.gned‘
for India. So really it is not a novel thing that India on her own rights
should sign these international treaties. As a matter of.iact. there was a
time just after the war when, owing to pressure of circumstances, the
British Government was slmost on the pon:lt of accepting India as one of
the self-governing members of the B.rxtlsh Commonwealth of Namclr&s. bWe
have receded from that politicul position for reasons well lmo;vn to Mem tel:'s
of this House and we feel that every day we are far lf{rom advancing in the
stages of acquiring larger powers. We are going back.

Mr. 8. 0. Sen: What about Ottawa?
: i i me that even during the Ottaws
M. 5. 0. Mitna: My fron rcmlzl i?nere and signed on our behalf.

Pact the Indian representatives wen

The Honourable Sir Joseph Bhore: It was not an international treaty.
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Mr. 8. 0. Mitra: I accept that it was not an internaticnal agreement,
but I think the other two treaties to. which I referred were of mueh moré.
ilportance and India. was accepted a8 un independent unit then. Bo far
ds I remember, only self-governing countries were accepted as members of;
the League of Nations, and referring to some of the Articles of the Lesgue
of Nations, 1 tind, it is distinctly provided in Article I, paragraph 2, that.
only self-governing countries will be entitled to become members of the
League of Nations: Otherwise the whole thing becones a farce. So, I say,
if they want to be consistent with their own position in the international
world, GGreat Britain should see its way to give India her proper position.
Further, in this particular case, the fiscal autonomy convention having once
been conceded, 1 claim that on constitutional points Governinent will not
stand on these mere formalities, particularly when no international obliga-
tion is involved. It has been said and I know there are others who hold the
same view that on mere sentimental grounds, we should not complain. But
I submit that on these matters of national self-respect, sentiment plays a
very important part. I do not say that like the Irish Republie on the mere
question of the right of secession we should cluim not to acoept the oath
of allegiance. 1 can understand those formalities, but here is a matter
where kingland will lose nothing, but she will help India to realise her own
position at least as a self-respecting nation that she cannot only negotiate-
her own commercial treaty, but also she can sign for herself. This age
of tutelage should graduully cease and we must make some progress gradu-
ally. It is conceded even by the burcaucrats that we should gradually
advance towards full dominion status, at least His Excellency the Viceroy
admitted it, though the Secretary of State is not willing to concede that
position. Even from that consideration, I think that the time has now
come when England should not stand on mere formalitics, and that, vwhere
no vital question is involved, Indiz should be given complete power to
negotiate and sign for herself. 8ir, I think Mr. Das has done a service
to the House in bringing forward this motion for our consideration, and
when the question was raised, there was no objection from any Member of
the House.

Mr. 8. 0. 8en: Much less from Mr. Rungs Iyer.

Me. 8. O, Mitra: I thiuk this is a very important matter and we should’
express our views on the same. With these words, I support the motion.

The Homourable Sir Joseph Bhore: Sir, I have not very much to say
on this motion, but I intervene at this early stage, because I would ask the
Honourable the Mover to allow second and possibly wiser thoughts to pre-
vail and withdraw his motion after he hears what I have to say. The
point has been raised about the Treaty of Versailles. That is the only
exception that 1 know of. Indiu is not sn International Unit and India
has never been treated as an independent unit in the comity of Nations. If
the case of my Honourable friends opposite is that the Constitution itself’
should be changed, that is a perfectly logical position to take, but my point
is that so long as the Constitution exists, as it is st present, we cannot get
away from the consequences of that Constitution.

Now Sir, may I begin by repudiating the suggestion in this motion that
the Government of India made any proposal such us they are said to have
made. Coming to my Honourable friend’s motion itself, I confcss that
the actusl terms in which it is couched ure unintelligible te me. He says.
firstly that the signing of the Indo-Japanese commercial treaty will reduce
the constitutional status of India to that of a subordinate branch of tt‘la:
Pritish administration, and, secondly, thet -the signing of the tresty in
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Loudon will dishonour the ﬁs. Rutonomey eonenti b1
take the first of these points. cﬁma:it;r%?:?y fc:l? vention. Now, 8ir, let me
can do absolutely nothing towards rcdu;?'0 1 Sty In London Wil gnd
That status,—it must be clear, T hons Fg)‘g ndia’s constitutional status.
of the Constitution today 'under, whichI i ever:ybody,—'xs part and parcel
the Government of India to enter into oy, oain, here, it s impossible for
It is only His Mai . into a treaty with a foreign Govern '
y His Majesty’s Government thsit can do it on b . ment.
ernment of India. That position, I say, Si i on behalf of the Gov-
v P n, 1 say, Sir, arises out of the Constituti
a8 it exists today, and the mere signing of the t i onstitution
cannot slter that positicn, nor can ur{l:ythinm ﬂl’eﬂty‘m London or in India
position. - K g that we say here alter that
" Now, I come to the second poi : igni
dishonours the fiscal antonomypoclgz'v:ft,i?)ﬂy' tll’l:rz:hellmg?mg of the treaty
connection between the two whatsoever. ’i‘he inte;:ityy of igznf(i)g si:e atr:)y
:}?mx convention is nc:)t. going to be in any way jeopardised or uﬁ(:::t-c‘:lub
Mﬁ s;gz:;"g‘ﬂf the trn.tlt(\l' in India or in London. Mv Honourshle frimdy

. Das, is, as pointed out by m i it o
%_lian;mg aft(f:x'a shadow when “I:e a[bzl‘eegl(;ml)::\‘;b]t:l: t::ll)g;xml(\:?.inR:;'gzulxy:r ’
What was of impurtince was that the negotiation of this treat e
in the hands of the representali H s treaty should be
it should be left to thexln. 1 :‘:?:l:v::sgfett]l?is('ﬁvemmt(;r“t ) s Sne. that’
the fiscal autonomy convention was honoure(i) ui? tht I s b0 left and
leiter. My Houourable friend has sfggested that tllxe- spmt‘t' ln}d " the
over-shadowed or influenced by suggestrljon from‘\\’hit(ehl;flgo lg?l‘o nis e
agein assure him that there is no vestige of truth in that sugge ‘t“’ et’l at
seever. 1 am glud to take this opportunily of re udi‘lt" :n?l(‘-stlo""“ o
the emphasis that T can. The conciusions which \\'li)ll z;o mi “ l“c;'th "_‘“
the treaty were ours and ours slone, arrived at by the Gm‘:‘;m?nt;nt)gf lfddl'n
as being in their unfettered judgment in the best interests of this co nl; y
I cannot surely be more definite or precise than that. The treat - h"ryl;
will be initialled by the representatives of the Government of juy . lcd
the Government of India will be signed in London by representativelx;u:f glis
Maujesty’s Government and of the Governwent of Japan; but the signing
of that treaty will not alter by one jot or tittle the substance of the aogree-
ment. Now, Sir, I would like to take this opportunity of making a publie
acknowledgment, a public acknowledgment of the fact that during the whole
course of these negotiations we were fully assured of the fullest help and
assistance of His Majesty's Government and we knew that that help and
assistance would not be withheld should the occasion ever arise for them;
and I can assure this House that that fact was a matter of the utmost value
and importance to us. Pcople, I fear, are inclined not to look at this matter
in its proper bearings. 'l‘h'e signing of the treaty, as I have pointed out,
is & normal procedure flowing from the Constitution &8 it exists today.

[At this stage, Mr. President (The Honourable Sir Shanmukham Chettyy
resumed the Chair.]

But, Sir, what is of profound importance and of value to us is a fact
which has beén almost entirely ignored in-this country. 1 use the word
“almost’’, because one or two speakers in this House have referred to it
and you, Sir, made special refercnce to it in a speech which you delivered
in Simla. For the first time in our history we have, through our own
representatives and on our own soil at our discretion, entered into an agree-
ment with the representatives of a foreign country. That, Sir, marks &
definite epoch in our history and I would ask this House whether it is for
that that they have moved this motion iw order to censure the Government
of Indis. Crics of ‘‘Withdraw, withdraw’’..

A vy
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" ‘Mr. B. Das: Sir . .

Mr. President (The Honourable Bir Shanmukham Chetty): Is there any
provision for withdrawing an adjournment motion.

' Several Honourable Members: It was allowed once.
]
|

. Mr. C. 8. Ranga Iyer: Sir, if I may mnke a statement upon your state-
ment, it is the House of Commons practice that when adjournment motions
are moved and an Honourable Member wants to withdraw that adjourn-
ment motion, he can do so with the consent of the House. But, of course,
I cannot say that the House of Commons practice spplies on all fours to
this House. In regard to an adjournment motion in the House of Commons
matters are arranged under the rules, in a different way from here. Apart
from that and in view of a precedent which I recollect, I think the Honour-
able Member may be permitted to withdraw the motion. Besides, those
who initiate a motion have also the right, I think, from a common sense
point of view, of withdrawing it, provided they have the consent of the

House.

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
Sir, this motion of adjourninent is meant for two purposes. The first pur-
pose is %0 eensure Government and the second is to get a proper unswer
from Gowernment. If a satisfactory answer eomes from Government, there
is no necessity to censure Government and it may not be necessary to
divide the House if the House is convinced that there is no need to do it
and still pass a kind of censure on Government. 8o even if there is no
provision, a precedent may be created now and we may start a convention
by which this may be dore.

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
finds there is a precedent for withdrawing an adjournment motion. Does .
the Honourable Member, Mr. Dae, ask the leave of the House to withdraw

the motion ?
Mr. B. Das: Sir, I want to make a statement . . . .

Mr. President (The Honourable 8ir Shanmukham Chetty): The Honour-
able Member cannot make a speech in withdrawing.

Mr. B. Das: On a point of explanation, Bir. In my speech I necver
meant to say that the Government of India have not done the right thing
throughout these mnegotintions. 1 believe the Honourable the Commerce
Member did not pay sufficient attention to my speech. What I asked them
was to ask the British Governnient to confer on these three gentlemen—
all Members of the Government of India—plenipotentiary powers to sign
the treaty. That is all 1 wunted to say on this motion, and as I find that
my Honourable friend, Mr. Ranga lyer, does not appreciate the very
momentous issues 1 have raised and he is so anxious that I should with-
draw this motion, I hope Government will bear in mind what T urged on
them and, therefore, 1 beg leave of the House to withdraw this motion.

‘The motion was, by leave of the Assembly, withdrawn.

The Assembly then adjourned till Eleven of the Clock on Friday, the
26th January, 1984.
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